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when the arrivals of jaggery blocks 
were 7,42,844 and the wagons supplied 
at present are only 380 for 17,29,131 
blocks. These blocks require at least 
800 wagons. Only half of them wel"e 
supplied. 

Non-supply of wagons in the season 
is not new, It is happening every 
year. Therefore, the producers are 
suffering everywhere. Even in Chit-
toor and Pakala at times when the 
jaggery arrivals are the highest, 
wagons wi:l not be available. 

The railway authorities must make 
it a point to look into these things and 
arrange necessary wagons SO as to 
avoid glut in the markets. 

This year there will be a bumper 
crop in Andhra Pradesh. Chittoor 
district is one of the districts in India 
which is known for its mango gardens 
This year the lorry transport will not 
be easily available due to the scarcity 
of diesel oil and due to increased cost 
of transport. It is quite necessary to 
assess the crop and the arrival of 
mangoes in Chittoor and Damal 
Cheruvu stations and supply the 
wagOns necessary for the transport of 
mangoes. Crores of rupees worth of 
mangoes have to be transported from 
these stations and it is not possible to 
preserve man~es longer. H~nce, it 
is quite necessary to take necessary 
precautions now itself and arrange the 
supply of wagons in time. 

(iv) INDISCRIMINATE HUNTING OF THE 
GREAT INDIAN BUSTARD 

D.S.G. fOT 1979-89 ~! 
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13.29 hrs. 

BUDGET ( MAHARASHTRA ) 
1980-81-GENERAL DISCUSSION, 
DEMANDS· FOR GRANTS ON AC-
COUNT (MAHARASHTRA), 1980-81 
AND SUPPLEMENTARY DEMANDS· 
FOR GRANTS (MAHARASHTRA), 

1979-80. 

MR. DEPUTY SPEAKER: The 
House will now take up Items 10, 11 
and 12 relating to Moaharashtra Bud-
get for whiCh 2 i hours ha ve been 
aUotted Hon. Members desiring to 
move their cut motions which have 
been circulated, may send slips to the 
Table within 15 minutes. 

Motions moved: 

"That the respective sums not ex-
ceeding the 'amounts on Revenue 
Account and Capital Account shown 
in the third column of the Order 
Paper, be granted to the President 
out of the Consolidated Fund of the 
State of Maharashtra, on account, for 
or towards defraying the charges dur-
ing the year ending on the 31st day 
of March, 1981 in respect of the heeds .. 
of demands, entered in the second 
column thereof against Demands Nos. 
2, 3, 6 to 16, 18 to 38, 40 to 42, 45 to 
~8, 60, 68 to 70, 73, 75 to 82, 85 to 95, 
97 to 100, 102 to 110, 113, 115, 118 to 
128, 130 to 146, 148 to 161, 163 to 166. 
168 to 181, 183, 184, 186 to 190, 192, 
193, 195 to 198, 200 to 216." 

That the respective SupplementarJ 
sums not exceeding the amounts - on 
Revenue Account and Capital 

-Moved with the recommendation of the President. 
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Account shown in the third column of 
the Order Paper, be granted to the 
President out of the Consolidated 
Fund of the State of Maharashtra to 
defray the charges that wia Come in 
course of payment during the year 
er.lding on the 31st day of March, 
1980 in respect of the following de-
mands entered in the second column 
thereof:-

Demands Nos. 2, '1. 10, 13, 18, 
19, 21 to 25, 29, 31, 34, 35, 41, 48, 
49, 53, 59 to 61, 63, 64, 66, 69 to 71, 80 
to 82, 82A, 91, 93, 95, 99, 107, 108, 111 
to 113, 115 to 123, 125, 126, 128, 130, 
131, 134, 140, 142, 144, 152, 157 to 159, 
164, 166 to 170, 175 to 177, 189, 197, 
200 to 203, 205, 207, 214, 215, 219, 229, 
233, 236, 236A, 258, 259, 269 and 277." 

DJmrzndl for Grants on Account (Maharashtra) for IgS0--81 Submitted lotM vote of Lok Sa6ha 

No. of 
Dl"mand 

Name of Demand 

2 

Amoun t of Demand for Granton 
Account 'iubmitted to the vote of the 

Hou'le 

Rf!vl"nue Capital 

3 

R~. R ... 

General Admini.tradoD Depal tment 

.z Cou'1cil of ~fl:Ht('r... • 

3 Election • 

6 Public ')t>rvict" Commi.,siOll 

7 .., 'crt"tariat -Gt"nf'ral ')e;arvicl"s 

B Di ... trict Adminhtratiotl 

9 Oth"'r Administrative Services 
1 0 Mi"cellaneous Gf'nC"ral ')ervice~ 

I 1 Art and Culturr 

12 Hou<;in~ 

13 InformatIon and Publicity 

14 Sncial ~~urily and W('lfar~ 

15 Othc-r Sodal and Community Servicf'S 

1 U Loans to Govf"rnmC'nt Servants . 

Home Department. 

t 9 .\.1 ni listration of J mtice 

~o Statl" Exci'il' 

2[ Taxes on Vt'hiclell 

22 Other Taxe. and Duti~son Commodities and Services 

~3 Secretariat-General S<-rviCt"s 

24 Police 

19,3 1 .000 

45,000 

85.0 1),000 

16,38,000 

39.1' 000 

13,10,000 

17,95,000 

2,19.000 

1,02,'20,000 

19,33,000 

54,000 

5,'23,00 

95,86,000 

11,00,000 

17,96,000 

5,06,.'00 
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I 

25 Jails 
26 Other Administrative Services 

27 Mi scellaneous General Services 

28 Urban Development 

29 Social Security and Welfare 

30 Other Social and Community Services 

31 Ports, Light Houses and Shipping 

32 Civil Aviation 

33 Road and Water Transport Services 

34 Indian Railways 

35 Compensations and As.~ignrrent~ to Loca! Bodies and 
Panchayati Raj Institutions 

36 Capital Outlay on Irrigation, Navigation, Drainag~ 
and Flood Control Projects . . • • 

37 Loans for Housing 

38 Loans to Government SM"vants 

40 Land Revenue 

41 Stamps and Registration 

42 Other Taxes and Duties on Commodities and Servict"s 

45 Secretariat-General Services 

46 District Administration 

47 Public Works 

48 Other Administrative Services 

49 Miscellaneous Gt'neral Services 

50 Housing 

51 Ur ban Development 

52 Social Security and Welfare 

53 Relief on Account of Natural Calamities 

54 Other Social and Community Services 

55 Other Gmeral Economic Ser~jct'.s 

56 Agriculture 

57 Forest 

RI. 

1,73,62,000 

96,']6,000 

18,000 

74,000 

20,81,000 

60,61,000 

11,72 ,000 

l,gl,OOO 

23,000 

72 ,87,000 

18,10,000 

32,6B,000 

1,22,000 

73,000 

1,97,99,000 

1,00,000 

2,39,000 

R.I. 

6,38 ,()()()o 

1,52 ,67,000-.'. 44,go,OO() 

1,12,64,000 
ill! 
IrA 

13,33,000 

83.000 



J ... 
58 

60 

63 

64 

65 

66 

67 

68 

69 

70 

73 

75 

76 

77 

78 

79 

80 

81 

82 

85 

86 

87 

88 

89 
go 

91 

9~ 

93 

M 
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Rs. Rs. 

Compensation and Assignments to Local Bodit'S and 
Panchayati Raj Institutions 18,000 

Loans to Government Servants 39,40,000 

Apicaltare aDd Co-operatfoD DepartmeDt 

Social Security and Welfare 78,000 

Secretariat-EconomIc Services 32,60,000 

Co-op~ration 7,88,35,000 3,99,00,000 

Agriculture 13,24,30,000 11,53.30 ,0000 

Minor Irrigation, Soil and Water Conservation and 
Area Dt'velopmf"n t 5,09,50,000 3·73,000 

Ammal HusbandT), 5,01,38,000 13,76,000 

Dairy Df'velopmrn t 74,01,3 1,000 57,41 ,000 

F1Sht"rlt!. 53,07,000 23,18,000 

Loans to Government Servant!» 26,l2,OOO 

EclucadoD Employment and youth Services DepartmeDt 
PenSlOns and Other RetIrement Bent fJt~ 8S·51,000 

Secretariat-Social and Commulllt) StIV1U'S 18,33,000 

EducatIon 1,13,69,7°.000 14,20,000 

Art and Culture 88,28,000 

Labour and Employment 3,16,°3,000 5,00.000 

Social SecurIty and Welfare 5,68,000 

Loans to Governmen t Servan t8 9,37.000 

Urban DevelopmeDt aDd Public H(alth Department 

Other Taxes and Duties on Commodities and SerVl(CS 32,000 

Fire Protection and Control 4,14,000 

Oth~r Administrative Servic('s 1,000 

Secretariat-Sodal and Community Services 10,70,000 

Medical 22,01,11,000 

Family W("lfare 3,63,55,000 

Public Health, Sanitation and Wat('r Supply 14,91,86.000 

Housing 33,000 

Urban Development 5,08,16,000 
Social Security and Welfare 17,000 

Roads and Bridges 1,11,97,000 
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I • 
95 Compensation and Assignments to Local Bodies and 

Panchayati Raj Institutions 

97 Loans to Government Servants 

Flaaace Depart_eDt 

ga Collection of Taxes on Income and Expenditure • 

99 Sales Tax 

100 Other Fiscal Services 

102 Interest Payments 

103 Secretariat-General Services 

104 Treasury and Accounts Administration 

105 Other Administrative Services 

106 Pensions and Other Retirement Benefits 

107 Miscellaneous General Services 

108 Social Security and Welfare 

109 Other General Economic Services 

1 [0 Comepnsation and Assignments to Local Bodies and 
Panchyati Raj Institutions 

113 L ,ans to G JVefnment Servants 

RI. 

10,00,000 

1,63,45,000 

8,67,000 

11,18,35,000 

51,[ 1,000 

80,000 

PubUc Worka and Ho .. iag Department 

115 Other Taxes and Duties on Commodities and 
Services 6,66,000 

'II8 Other Administrative Services 5,70,000 

tI9 Pension and Other Retirement Benefits 1,000 

120 Housing 11,74,47,000 

121 Social Security and Welfare 53,000 

122 Other Social and Community Services 12,76,000 

123 Relief on account of Natural Calamities 4,12,000 

124- Secretariat-Economic Services 19,97,000 

'125 Ports, Light Houses and Shipping 18,000 

'.:126 Civil Aviation 2,sp,OOO 

127 Roads and Bridges 16,40,14,000 

128 Public Works and Administrative and Functional 
Buildings 114,08,56,000 

t 30.... Loans to Government Servants 

s 

RI. 

8,20,000 

1,00,90,000 

63,000 

11,17,000 
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2 3 

IrrJaadoa Departaaeat 

13 1 Aid Materials and Equipmentl 

112 Social Security and Welfart' 

IS3 Re1itf on account of Natural Calamities 

''J4 Secretariat-Economic Services 

''J5 Minor Irrigation 

136 Soil and Water Consf'rvation 

137 Area Development 

138 Water and Power Development Services 

['Jq Irription, Navigation, Drainage and Flood Control 
Projects 

140 Public Health, Sanitation and Water Supply 

141 Loans to Government Servants 

r 42 Secretariat-General Services 

141 Administration of Justicf' 

'44 Other Expenditure Pertaining to the Law and Judiciary 
Deparcment 

143 Loans co Governmr-nt Servants 

'46 Other Tuell aDd Dudel On OolDlDDCtid. u4 Scnicea 

148 Supplies and Dilpoaala 

'49 Stationery and Printing 

'50 Labour and Employment 

151 Social Security and Welfare 

15!1 Secretariat-Economic Services 

153 IndUitri. 

154 Vii. and Small IndUitriea 

155 MiDa and MiDeral. • 
IsS Wa_ and Power Developrq.eDt Service. • 
IS7 Power ProjCCti 

158 Oapical Outky 01'1 Co--operatiOD 

159 Capital Olltlay 011 eo.umer IncSustries 
ISo 'Investment ill inclulcrial PiDaacW t.dtuaioat 

RI. Ita. 

95,25,000 

50,000 

~6,28,000 

13,57,000 

83,5 1,000 

9,49,000 

1,82,,6,000 

10,18,76,000 

~5,13,03,000 

30 ,95,000 

53,51,000 

4.29.000 

I 4,17,90.000 

1,08,90.000 

88,000 

'3.05.000 

J ,98.90.000 
I,OO,f5.ooo 

45.50.000 

20,61,000 

18,0,,00,000 

7,2~ 

89,~,60.ooo 

3[,oq,?OD 

9,t~,OOO 

81,40,oo.00fJ 

5.55,000 

18.oo,ooe 
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Rj.

6i Capital Outly on Roads and Bridges .

63 Loans for other Social and Community Services

64 Loans for Co-operation . .

65 Loans to Government Servants

R i r t l  D e v d e p m a t

66 Land Revenue . . . .

68 District Administration . .

69 Treasury and Accounts Administration

70 Police . . . .

71 Aid Materials and Equipments

72 Education .  . . .

73 Public Health, Sanitation and Water Supply

74 Housing . . * .

75 Social Security and Welfare . .

76 Secretariat-Economic Services . .

77 Agriculture . . . .

78 Minor Irrigation . . . .

79 Forest . . . .

Jo Community Development • •

3i Roads and Bridges . . . .

Loans to Government Servants 

84 Miscellaneous Loans . .

Food an d  Civil Sap p lies 

J6 Social Security and Welfare . .

J7 Secretariat—Economic Services . .

£8 Other General Economic Services .

5g Food . . . .

90 Capital Outlay on Food . . .  ..

9c Loans to Goreniment Servaats . . . .

Social W elfare C a l t v i l  Affair* Sports mad T o a r itm

Department

6*09,58,000

8.55.16.000 

6,000

12,000 

1,56,000

1.67.82.000

7.40.25.000

50.23.000

13.81.000

14.93.000

3.29.70.000 

c 4C,55.«»
45,77>°°o

6.66.000

D epart m eat

15,000 

9,94,000 

16,45,000 

2,99,60,000

193 Collectioa of Taxes on Commodities aad Servii 45»ooo

Rs.

50,00,000

62.19.000

17,00®

10 .22.000

3.33.000

1,33|000

1,46,42,000

5,00,000

1,41,000

92,12,65,000

6,8*,78,000

4,80,000
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I * 3

193 Secretariat, Social and Community Scrvico* .
R t

9,65,000

R*.

196 Iducatton, Art and Culture . . . . 93^5,000 8,35,000

>97 Welfare of Backward Glasses and Social Welfare . 10,72,50,000 23,70,000

198 Tourtam .................................................... 1,20,000 *7,33.000

300 Loam to Government Servants . . . . • • a, 75,000

901 Tribal Areas Sub-Plan . . . .

P la a a i i{  D ep a rtm en t

7,80,00,000 7,20,00,000

202 Labour and Employment . . . . 6,30,00,000 . •

203 Social Security and Welfare . . . . 15,000 . .

204 Secretariat— Economic Servirr . . . 26,30, COO . .

205 Other General Economic Services . , 41,80,000 . .

up6 Agriculture . . . . . . 2,76,44,000 • ..

207 Area Developmen t . . . . I,00,00, Of Kl ..

208 Community Development . . 47,00,00,000 ..

2og Loans to Government Servant a* . . 3,18,000

Legislative A ffairs D r p i r t v n t

210 Secretariat—-General Servicrs . . . . 1,40,000 ..

211 Social Swiurity and Welfare . . . . 2,000 ..

212 Loan* to Government Servants . . •• 18,000

M a h a ra sh tra  L ( |i t l i< « i r  S ecre taria l

213 Parliament /Stale/Union Territory LegjYatuie . 49,36.000 -,

214 Pension and Other Retirement Benefits . . 12,3 .000 .,

2*5 Social Security and Welfare . . . . 3>ooo ..

" *>« Laaat to Government Servants . . •• 40,000

T o t a l  . . 6,13,84,83,000 3,28,34,76.000
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Supplementary Demands for Granis [Maharashtra] for 1979-80 Submitted to the Vote o f  Lok Sakha

No, of Nam* of Demand 
Demand

Amount of Demand for Grant to 
Submitted to the V ote of the House

1 2 3

A—G R AN TS ON R EVEN U E ACCO U N T

G EN ER AL AD M INISTRATIO N D E PA R T M EN T

Revenue
R«.

Capital
Rs.

2 Council of Ministers . . . .

7 Secretariat-General Services . . . . 7,70,000

10 Miscellaneous General Services . . . 4.21,000

*3 Information and Publicity . . . 

HOM E DEPARTMENT

. 49,50,000

18 State Excise . . . . . . 76,63,000 ••

19

21 Secretariat—General Services . . . 5.42,000

22 Police . . . . . . ■ 6,74,45,322

23 J a i l s ................................................... . 18,23,000

24 Other Administrative Services . . . 41,13,000 • " •

25 Miscellaneous General Services . . . 9,000

29 Ports, Light Houses, and Shipping . . 44,02,000

31 Road and W atrr Transport Srrvicri. . . iB,ooo

R EVEN U E AND FO RESTS D EPAR TM ENT

34 Land Revenue . . . . . . . 23,00.000

35 Stamps and Registration. . . . . . 25,64,000

4 1 District Administration . . . . . 1,50,50,000 • -

4f» Social Security and Welfare . . . . . 10

49 Relief 011 account of Natural Calamities . . 9.56,68,000

53 F o r e s t ................................................... . • 1,29,30.0cm

AG RICU LTU R E AND CO -O PERATIO N D E P A R T M E N T

59 Co-operation . . . . . . . 1,05,94,010

60 Agriculture . . . . . . - 87,90,020

61 Minor Irrigation . . . . . . . 3R.000

63 Arej Development . . . . . . 75,18,000

64 Animal Husbandry . . . . . .

66 Fisheries . . . . . . ••
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I 2 3

Revenue
Rs.

Capital
Rs.

EDUCATION, EMPLOYMENT AND YOUTH
services depart ment

€9 Secretariat Sorial an<l Community Services  .  . 65,0m) • -

70 Education . . . . . . . 14,22,97,050 • -

7> Art and Culture . . . . . .

URBAN DEVELOPMENT AND PUBLIC 
HEALTH DEPARTMENT

45,11,0000 ■ •

80 Medical . . . . . . . . 7,03,27,000

81 Family Welfare . . . . . . . 3,54,42,000

8a Public Health. Sanitation and Wain' Supply .  . JO ..

82-—A Housing . . . . . . .

FINANCE DEPARTMENT

1.48.000

9i Interest Payments . . . . . . 2,Of),000 ..

93 Treasury and Accounts Administration .  .  . 6,75,000 ..

95 Pensions and Other Retirement Benefits .  .  . 59,25,000 ..

99 Compensation and Assignments to Local Bodies and 
Punchayati Raj Institutions. . . . .

PUBLIC WORKS AND HOUSING DEPARTMENT

19.82,000 * ••

107 Orh**r Social and Community Services  .  .  . 3,13,000 .. •

108 Secretariat—Economic Services  . . .   . 7,69,000 ..

iii Roads and Bridges . . . . .  . 3,53,62.000 ..

112 Public Works and Administrative and Functional 
Buildings . . . . . . .

IRRIGATION DEPARTMENT

1,90,40,000 • ■

113 Aid Material* and Equipments . . . . 34,20,000 —

i»5Secretariat—Economic Service* . . . . 2,00,000 •m  *

116 Minor Irrigation . . . . . . . 1,27,000 m «

117 Soil and Water Conservation . . . . 6,00,000 . .

118 Are* Development . . . . . . 43>30,ooo • .

119 Water and Power Development Service* .  .  . 2,58,90,1x10
j*o Irrigation, Navigation, Drainage and Flood Control 

Projects . . . . . . . .

LAW AND JUDICIARY DEPARTMENT
.V5°»72,r*>o -

tsi Administration of Justice . . . . . 44,67,000 ..

i« Secretariat—General Srrvlcn . . . . 1,46,000
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1 2 3

123 O ther Administrative Services . . . .

Revenue
Rs.

3,56,Of to

Capital
Rs.

125 Other Social and Community Srrviccs . . . 21,000 . .

126 Other General Economic Services . . . . 13,000

128

INDUSTRIES, EN E R G Y  AND LABO UR D EPAR TM EN T

Other Ta.'ces iind Duties on Commodities and Srrvices 4,95,000

130 Supplies and Disposals . . . . . . 1,011,000 . ■

131 Stationery and Printing . . . . 1.39.17.000 • •

134- Secretariat—Economic Services . . . . 10,25,000 ..

MO

R U R A L D EVELPO M ENT D EPAR TM ENT

Land Revenue . . . . . . . 3,68,oo,cton

142 District Administration . . . .  • 10,64,000 —

*44 Aid Materials and Equipments . . , , 3,82,000 ■.

*52 Community Development 43,16,000 ••

r57

FOOD AND C IV IL  SU PPLIES D EPAR TM EN T

Secretariat—Economic Services . . . . 3,88,000

158 Other General Economic Services . . . . 4,98,000 ■ •

*59 46,89,000

164

Ssclal W jlfa re , C n l t i n l  Affairs, Sports aad T o arism  Department

Education ...................................................  10

166 Social Security and Welfare . . . . 30 . ■

167 Co-operation . . . . . • . 38,64,000

^168 Tourism ................................................... r, 10,000 ..

169 Revenue Expenditure on Tribal Area Developmen t 
Sub-Plan . . . . . . 34.43,040

170

- Planning Department

Labour and Employment . . . . 2,40,00,000

*75 Area Development . . . . 10 • -

176 Community Development . . . . 2,86,80,000

*77

Legislative A ffilrs  Department

Secretariat—General Service* . . . . 34.ooo ■.

T o t a l  A.—Granti on Revenue Account 78,81,06,53*



1  2  3

■  Rcvmufi  Capital
R*. Rs.

B-GRA.NTS ON CAPITAL ACCOUNT

Agriculture and Co-operation Department  1

189 Capital Côpertttion0  '  . ’ '* .*  .. 1,56,39,000

Urban Development and Pnblic Healtk Department

'97 C.i >ital outlay on Urban Developutcut  .  .  .. 50,48,000

Public Works and Hovsing Department

. '* V *  I  I  * 1  ' -  *

2'iO Capital OuiJa on Roads and Bridges  .  .  .. 71.53,000

aoi  Capital Outlay on Public Works and Administrative
a id Functional Building . . . .   .. 1,00,45,010

*
Inri|«dm Department .

' ■  ■ t t > -
302  Capital Outlay on Public Health, Sanitation and

Water Supply...................................................  .. 3,63,000

303  Capital Outlay on Minor Irrigation, Soil Conserva-
tion and Ajxa Development . . . .   .. 19,68,000

305 Capital Outlay on Irrigation, Navigation, Drainage and
Flood Control Project . . . .   .. 27>97>95>ooo

Industries, hefff and Labour Department
<

407  Capital Outlay on Industrial Research and Develop-
ment . . . . . .   .. 45,50,000

Rural Development Department

314 Capital Outlay on Minor, Irrigation, Soil Conservation
Area Development . . . .   .. 7,66,000

Food aad Civil Snppliaa Department  1.1  ’

>15 Capital Outlay oa Food .  •  _ 63,61,70,000

 ̂ Sodal Welfare, Csdtural Affairs, Sports a*d Tourism Dtpulueat

219 Capital Outlay on Tribal Area Development Sub-Plan  .. 1,38,94,000

Revenue and Fore eta Department 

229 Loan* for Forest . . . . . .   .. 33iOOO

AgrienUara and Co«operation Department 

933 Loans for Co-opemtion . . . .   .. 13,̂3,82,000

4)6 Lckuqj for Fisherie* . . . . . .   .. a, 74,000

-X&-A Loans for Consumer Industries .  .  .. 3,08,07,000

Industries, Bawgy and Labour Department 

358 Loans for Other Social and Community Services  .  .. 1,36,50,000

*39 Loans for Industrial Research and Development .. 41,00,000

333  Budget.'(M«ho-,;PHALGUNA 27, 1901 (SAKA)  rashtra) 1980-81, 334
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Rcvrnur

■  Rs.
Capital j*
Rs.  1

Raral Development Department

269 Miscellaneous Loan* . . . .   .. 7,46,00,000

Social Welfare, Caltaral Affair*, Sports and Toariun Department

277 Loans for Tribal Arm Development Sub-Plan .. 14,12.000

TotXI__B-Grants on Capital Account  ... 1,̂,87 .Ho,010

A-GRANTS ON REVENUE ACCOUNTS

Total—A-Grants on Revenue Account  .. 711,81,̂.53.!

—V

B-GRANTS ON CAPITAL ACCOUNT

Total—B-Grants on Capital Account  _ 1,22,87,60.010

Grand Total  .  _ 12,01,68,86.542

SHRI . YESHWANTRAO CHAVAN 
(Satara): Mr. Deputy-Speaker, Sir, 
I am indeed glad to participate in 
this debate because  the  Finance 
Minister is presenting the Budget of 
Haharashtr& on its new year day. 1 
will, therefore, start by giving him 
greetings on this auspicious day.

THE MINISTER  OF  FENANCl 
AND INDUSTRY (SHRI R. VENKA- 
TARAMAN): Thank you.

SHRI YESHWANTRAO CHAVAN: 
When I am speaKng on Maharashtra 
Budget, I find that there are two 
aspects of the Budget—one is the 
political aspect which is not the 
direct result of the Budget: But these 
Budgets are the product of that poli-
tical aspect Therefore, I would be 
speaking symbolically for all the 
States whose Assemblies have been 
dissolved and whose Budgets are 
being  considered.  This  political 
aspect is something which is not very 
auspicious for this particular regime 
for years to come.

I would like to give some history 
of this problem.  This question  of 
dissolving the State Assemblies after 
the  parliamentary elections  wai 
started as & wrong precedent by the 
Janata Government.  Unfortunately, 
those who claim to be very severe 
and acute critice of Janata Govern-
ment are now walking on the foot-
steps of the Janata Government by 
dissolving Assemblies of an equal 
number of States, 9 State Assemblies- 
I think, this is a very wrong thing. ̂ 
1 would, like to remind this Govern-
ment that Mrs. Gandhi as a leader 
and as a Prime Minister of a previou# 
Government, had taken a decision d 
de-linking the State elections from 
the parliamentary  elections.  What 

the point in de-linking? Th« 
point was that State issue a ar* 
different; State issues ere considered 
by the people in a different manner. 
So, the verdict of the people should 
be taken  separately.  When thos* 
issues  are being judged by people 
and a certain Government is function-

ing and as long a3 there is no consti-
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tutional break-down, it is absolutely 
undemocratic and arbitrary  to dis-
solve such a Government. Particu l-
arly in M aharashtra only 10 days 
before the dissolution, the Assembly 
had met and confidence was express-
ed in the Government by the Assem-
bly. That proves that the Govern-
ment had got a stable m ajority in  the 
Assembly. Even then it was the 
pweetwill of this Government to dis-
solve such an Assembly. This is a 
very unfortunate day to think about 
that in the Indian democratic atm o-
sphere such things can take place 
where e dozen people sitting in some 
room *>f the South Block are undoing 
w hat tfie millions of people have 
done at the time of elections in 1978. 
This is what was done.

Why I am mentioning this political 
*spect is that it has made this Budget 
a bureaucratic Budget, a worst 
Budget. When the political leader-
ship is in authority, when the P lan-
ning Commission is in authority, 
there are certain social and economic 
priorities which are taken into ac-
count while formulating the Budget. 
Today, we find th a t there  is neither 
the Planning Commission nor the 
political leadership of the  S tate Gov-
ernment. The S tate bureaucrats come 
to  IVlhi under instructions from 
another group of bureaucrats. They 
m t with other bureaucrats in Delhi, 
take some view and that is being 
formulated as a Budget which is 
placed before us.

' I would like to ask the hon. Finance 
Minister: What a re  your priorities 
after such an important election 
result? Axe you still only concerned 
w ith your domestic intrigues of a 
political nature? Don’t  you think 
th<at the socio-economic problems 
kave got a higher priority  for your 
consideration? How would you con-
sider socio-economic problems when 
you have not got the properly con-
stituted Planning Commission func-
tioning. Two months have passed but 
there is no Planning Commission. 
We w ere ridiculing the Janata Party  
®Or the rolling plan concept. But now

the whole Plan text seems to have 
been rolled up, and there is nobody 
to guide the 9 States, whose budgets 
are prepared for one y^ar for oil 
practical purposes. Though it may
be a Vote on Account for some
months, once the fram ework is laid 
down, it is very difficult to make any 
further very im portant changes in 
the budget later on. Therefore, I feel 
this Government m ust sit down and 
seriously consider what are their
priorities. The socio-economic p ro-
blems should get priority.

We just now had a row in th e  
House about hiarijan houses being 
burnt or their being beaten merciless-
ly. We have the problem of prices. 
For instance, in M aharashtra there is 
an agitation going on about onion 
prices, which have fallen terriby, and 
the Government agency which was 
expected to purchase it is non-co-
operating by refusing to purchase it. 
There was police attack on these 
people and hundreds of people have 
gone to jail. I am  just mentioning 
one instance. When these problems 
are exercising the minds of the  peo-
ple, how can you say th a t these a re  
not your priorities. Therefore, first 
of all, please make up your mind 
about priorities. Instead of dissolving: 
the S tate Assemblies, you should have 
done something better.

My main point is that when a party 
gets a mandate of this nature, that 
party should not seek a confrontation.
I can understand &n opposition party 
trying to seek confrontation. But 
here I find that the Government 
itself has started this confrontation 
in the country. What India need* 
today ia some sort of reconciliation 
with the people. They have come 
out of the experience of an Emerg-
ency time.; they have also come out 
of an experiences of unstable Gov-
ernment. I think the time has come 
when some thought should be given 
as to how to reconcile on the major 
issues. This cannot be done on poli-
tical terms; it can be done only on 
the background of the solution of the 
socio-eonomic problems. Therefore,.
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I would request the Finance Minister 
to advise the Prime Minister to give 
priority to the constitution Of the 
Planning Commission. Since the 
House is sitting, we should know who 
are the members of the Planning 
COlmnission. While the Cabinet is 
important and Parliament is impor-
tant, in the process of development 
Planning Commission is also a very 
iniportant forum, and so we should 
know about its constitution early. 

As I have !!Bid, thi~ is not ~ proper 
budget. It is rather a bureaucratic 
budget, which is not considered by 
the political leadership at any siBge. 
Yes, certainly, Shri Venkataraman a9 
the political leader is handling 1', 
but at the preparation stage it .... 
not in his hands. In tact, that is how 
he explained it on the first day when 
he introduced the Assam budget. So, 
I would request him to give more 
thought to this problem. 

Coming to the budget proper of 
Maha.reshtra, the ex-Chief :M.iImter, 
Shri Sharat Pawar had issued a 
statement thBt no 'new items ha'Ye 
been included in the budget. When 
a criticism of this type comea from a 
person who was handling the matter, 
it needs very due consideration. 
Well, the Finance Minister might 
point at SOme minor points end say 
that these are the new items here 
and there. Some authority of the 
Maharashtra Government have circu-
lated a note, which I have with me, 
and I find that there is nothing new 
in it. 

Here I would invite attention to 
one aspect. The elected Government 
of Maharashtra was giving priority 
to the problem of, what they can. 
defaulters. A large number of small 
agriculturists and the co-operative 
movement dealing with agriculturiat8 
is in a terrible mess today. 

Sir, one thing should be taken oare 
of in this country more particularb' 
In thoee area which are drough" 

prone areaa because in drought prone 
areas the problem also becomES 
serious. Even when there is no 
drought, the amall-agriculturlst, the 
agriculturist who has got about _ 
couple of acree ot land or three acres 
ot land, even when there is gOOd rain, 
but it It is a non-irrigation land, he 
cannot maintain his family and his 
agricultunaJ. operatlone em that in-
come. 

- the 4e14 of tnciuaUy, we· try to 
deal with the sick industrial units. 
May I request the. Finance Minister, 
because it is the political leadership 
which must give lead in this matter, 
that instead of treating the sick 
individual industrial units, you had 
better treat the sick individual agri-
culturist because he is also in aD 
industry, and try to find out a way 
for thOse agriculturists. The Govern-
ment Clan certainly find out a way tor 
them and that 'Way should be onl,. 
that some cit their non-recoverable 
arrears must be written ofr. That ii. 
the only way. You give incentives 
for starting industries in backward 
areas aDd you certainly write off or 
you certainly Itlve exemption in taxes. 
Here only the legal concept of what-
ever is due is to be recovered. Sir, 
this is very inhuman and when you 
say you want to give priority to the 
agricultural sector, to the rural 
sector, this particular aspect must be 
given special attention to. I, there-
fore, would suggest that that scheme 
has been included in a very mutilated 
form. I would ask him to call the 
officers and find out in what origill91 
form this scheme w_ contemplated. 
Maharashtra State ceriainly can take 
financial risks in this matter because 
this is one of the States whose fin-
ances are well managed and who can 
afford to take socio-economic risD 
in taking some bold decisions and 
showing a new way in this particular 
matter. So, this question Of the 
scheme tor defaulters aDd treating 
them es sick units and giving them 
some facilities for them should be 
settled becaUse being defaulters th.eT 
do not let ta~avt !rom the Govern-
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ment, they do not get credit trom the 
bank. Not only that, the Government 
officers go and auction whlatever they 
have got in their own premises. So, 
this question needs priority considera-
jion. 

I would like to mention another 
I hing which is based on my impres-
sion of the Budget. The rate of rise 
or the rate of growth or increase of 
~xpenditure on education was con-
;;;iderable previously in this State. I 
find this rate of growth of expendi-
ture on educatiOn has practically 
come to a standstill. There may be 
some technical growth, but there is 
not hlgh priority consideration for 
education particularly technical 
education, professional educatioa, 
e_EucatiOn to the backward clasaet: 
and education in the rural areas. 
These are the matters which require 
consideration. I hope, Mr. Finance 
Minister, yOu will look to this parti-
cular aspect of Maharashtra Budget 
Jnd try to do what you can do. The 
Plan was expected to be of RI. 1,000 
('rores. I find that is being redJ,lced. 
The State certainly can do that if the 
Finance Minister can help the Stat. 
to work out the Budget ambitiously. 
You should aspire and show courage 
to have an ambitious pIan becaUH 
from the information that is provid-
ed here, it is clear that they themsel-
ves have raised quite sufficient re-
sources. They have had the capacity 
to raise the resources. Here you are 
i lot helping the States which have the 
.r~pacity to raise the resources. Yow. 
~md better do that and let them have 
a little more opportunity. Naturally, 
r am very glad that some reasonable 
amounts have been provided for the 
two important sectors of irrigation 
and power. Power and irrigation 
are two very important sectors anel 
they have made a reasonable pro'ri .. 
sion for this. So, I would certa1nl7 
like to sound a note of caution here 
and that is the potential that it 
created for 'inigation, whethtt-r it is 
fctuaD.y used or not, is a most 1m .. 
~t matter and that will hay~ to 
~ eeen 8iAd "e ere to see whether 

the investment in power is going ac-
cording to schedule and givini tlut 
result that is needed because lrrlla-
tion is important .fro~ the agricul .. 
ture point of view, and rural areas 
point of view. Power is also ,more 
important from the rural areas point 
of view and agriculture point of view. 

-There is also another aspect that it 
is a high!y industrialised State. If 
industri~ come to a standstill-that 
is what is happening there-the 
sharing of load is a constant malady 
there and one will have to find out 
a solution for this. So, while lome 
into these problems I would request 
the Finance Mini!ter to give proper 
advice to the officers concerned. 

Sir, I have made a general refer-
ence to the problem, but the point 
that I have particularly mentioned 
about the defaulters and about the 
potential of irrigation etc. should be 
carefully considered. About the poli-
tical aspect, I know we will have to 
take more time when the ia.ue 
directly comes before WI. 

SHRI G. M. BANATWALLA (FOR-
nani): I beg to move: 

That the demand for grant oa 
account under the head EducatioR 
be reduced to Re. 1. 

[Failure to name Marathawada 
University after Dr. AmbedkU 
despite the resolution of the 
Legislature] (1) 

SHRIG.M.BANATWALLA: r~ 
to move: 

That the deDl8J1d for a supple-
mentary grant of a IA.1M not ex-
ceeding Rs. 14,22,97,050 in resped 
of Education be reduced to :ae. 1. 

[Fallure to name lIarathawada 
Untverslty after Dr. tAmbedbr 
despite the resolution of th. 
Legislature] (It 

SRRI S. B. eRA T AM' (Kande4): 
Mr. DepuIy-Spea1Ier, Sir. I...... .. 
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[Sbri. S. B. Cbavanj 
eu.pport the Budlet of Maharaahtra as 
preeentecl by the hone Finance Minis-
ter. ~ speakin.g on the Budcet 
.. Maharaahtra, at the very 'outlet. 
I mut lay that I had promised ihe 
Ison. Finmce Minister that I would 
&i.e him the points so that he may 
be able to Jive me the' specific reply 
_ eertain iaNes. But I am satT7 I 
could not do that. I request him to 
send the reply if it is possible. 

Sir, before I start my observat'lolls 
about the Budget proper, I must re-
fer to one or two points which my 
h.onourable predecessor, Shri Y. B. 
Chavan. has referred. One was about 
the absence of the Planning- Commis-
-.ion and without the ,Planning Com-
JIliulon the buaaet seems to have been _Used and he described it as a 
bureaucratic Budget. I think: duriog 
tbe course ot his speech he made a 
reference to Maharashtra Assembly 
bein, there till February, aDd if I 
may say this, most of the oJBcen from 
lIaharashtra Government must have 
fbWiIed the Budaet on the inst:rue-
tlou Of the ~ Government before 
Pebruary. That means, the popular 
mandate wI« there; it it is not there, 
thea certalDlY I would like to under-
st.aDd bOlD him whether he is pre .. 
pared to take credit and discredit 
~ When he is pleading about 
the scheme tor smaIl holders formu-
lated '" the Maharuhtra Govern-
ment and aPeclaU,. tor tlae detau1ters 
of the' cooperative ~es, r am sure 
he II retenioa to the schemet which 
". then Pft!P8l'8cl by the Maharasb.-
tra Govemment which was tried by 
the o&cen with the Beaervel Bank 
01 India, but somehow they could 
~ succeed 10ith them and a modified 
lICbeme baa been Incorporated in the 
Budaet. In tact, I am 8OrI"y hfJ is 
.. there; otherwise it would have 
~ • very in~ tbJ.Dg for him 
alto to mow the- ldnd of aUltude 
wMcIl was adopted then by the Chief 
IIiD1ster 88)'ina that tor this scheme 
Of: ~ it '18 • matter of pre.tige 
With th-. aDd W. Jru come in the 

pre$S. I have not veriJled the vara-
city of the statement which hal come 
in thE,. press, but the press statement 
said that if the schetne is not eon-
cedeC:l by ' the Reserve Bank ot India. 
then they 'were almost warned tILat 

their mint is located in Bombay, that 
the printing press whe!re the cur-
rency notes are printed is in Nasfk 
aDd he bas almost insthcated the 
workers in that area saying that "it 
this scheme is not accepted by the 
:Reaerv~ BIIlk of India, then I would 
rather iIJ8& that both these concems 
are c10eed down." It this newspaper 
Il'eport is correet that he said that if 
the scheme was not accepted by the 
Reaerve -Bank, he would &0 to that 
length, then it is certainly a very se-
rious matter. 

Hon. Shri Y. B. Chavan was please~ 
to make certain observations about 
tha dissolution of the Assemblies. 
He said that the political executive-
which ought to have been there has 
been taken away by tbe dissolution 
of most of the - Assemblies. I am 
happy that he has blamed the Janata 
Government also for dissolving nine 
Aaemblles, but it my memory does 
not fail me, I do not think he made 
then the kind Of statement that bS is 
mlking today. He then only said that 
the nine AlaembUea should not have 
been dissolved. but today. Of course, 
he comes torward in a very democra-
tic manner saying that the dissolution 
of the AssembUes is undemocratic. 

PROF. MADHtJ DANDAVA'tII' 
(RaJapur) : He disagreed with tht 

Jauta Govetrnment even then.. 

mnu s. B. CHAVAN: But he did 
not make any public datemeDt. 

PBOI'. 1lADHD' DAMDAVATIt:, 
He aaic1 10 in the Howle also. 

SHRI S. B. CBA V AN: I am pre-
, p8.I'C to correct JD)'S81l, but I am not 
aware of. it. 

SBBt omBO. naNANDJS. 
(Muzaftarpur): He wall a party to tho 
resolution. 
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SHRI S. B. CHAV AN: Accordina The Arst point is aboUt the iJicome-
10 the Supreme Court's opinion given tax attears which are due aince !t'I2. 
to the Janata Government, if the ma- For the last five or six ,..... repeiIt-
jority of the voters have voted in fa- ed E:lftbrta have been made to ... 
vour of a particular party and it a that these arrean are paid to the 
-different party were to rule in a par- state Government because they form 
ticular State. then certainly they w~re part of their resources, but the ex-
j\.JS'tifled in dissolving that Assembly. planation given is that the! C.A.G. 
They upheld that kind of action and has not been able to certify the qWU1-
on that basis, nine Assem~lies were twu Of slU'charge and lncome-tax 
dissolved. If we are to go by the respectiv~ly. HOW loog is it coine 
figures of voting in Maharashtra, 53 to continue like this-for five or 8ix 
per cent of t~ votes have gone in years? This was alSo a part of the re .. 
favour ot Congress-I, and less than sources and it was pointed out to the 
:n per cent to the Janata Party. Planning Commission and the FiIwlce 

M1ni8try that even after so many years, 

SHRI R. R. BHOLE (Bombay 
South Central): Ninteen per cent. 

~ SHRl S. B. CHAVAN: If these 
ngures are taken into account I am 
sure Shri Y. B. Chavan will ~ot dis-
agreed that the kind Of steJ) which 
was taken was, in tact, necessary, so 
that the real mandate of the people 
is retiected and the real representa-
tives of the people arE' aUowed to come 
In and have their say. 

Now, I will deal with the Budget 
proper. The year 1979-80 which 
s~ows a deficit of Rs. 68 crorel!l, I am 
glVen to understand, is going to close 
with a deficit of only Rs. 17 crores . 
It was possible tor the Stat~ Govern-
ment to tover thIS gap also complete-
ly by adopting the measures which 
in fact, were then enunciated. I wa~ 
responsible lor the presentatiOn of the 
~udget them, and I know -the mea-
sures which were contemplated then, 
th~ resource mobilisation which was 
contemplated and was agreed to with 
the Planning Commission. It that had 
been done, then even this deficit of 
Rs. 17 crores would have been wiped 
out. 

. There are two POints which I would 
lIke to emphasize, and as they con-
c~rn the Government Of India, and 
Slnce the FJDance Minister has pre-
~ted this Budget, I think he wlll be 
able to reply to theBe points wblch 
concern hi! Ministry. 

if We are going to get some kind of 
a set reply that unleas the CAG ~er­
tifies, it is not going to be possible to 
clear the arrears, which are in tact 
due to the Goveriunent of Maharuh-
tra, it will not be proper. As an in-
terim solution, I can suggest that if 
CAG is going to take lome more time 
or if the Government ot Iodia is 10· 
ing to take some time to evolve some 
kind of a formula, as a ldnd of iDte-
Tim arrangement, on account pay-
ment can be made and thereafter the 
whole thini can b •• ettled. Thb • 
()ne thing. 

Another point whiCh I would hkl! 
to bring to his notice is 3bout the 
inter-State matf'er, which has also 
been therf:' for the last 20 years. Maba-
rashtra Government has paid back 
to the GoYemmeJlt of India aDd .... 
cOrding to the provisions of the State!f 
Reorganisation Act, in all these inter-
State disputes. thE:' Govem.ment of 
IndIa has a certaill authority under 
the SRC Act. If that is invoked I 
do not see any reason why this mat-
ter should also be kept pend.lD.e for 
such a long time. I would requ_, 
specially, thr: Finance MJIlister to go 
into this asPect and see- that these 
matters are settled as early al pos .. 
sible. 

1 have been abl~ to 10 throUBh JOmft 
of tJ1ei papers, which were e1ftft .. 
I find that a scheme has __ incor-
porated in the bu~; there I. a bud-
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[Shri S. B. ChavanJ 
let provision of about Rs. 15 cror. 
for helping the . defaulters amon, 
small holders. In fact; the plight of 
the small holders, the marginal hold-
ers and the dry-land cultivators iI 
very bad. There is no doubt about 
it. Some kind of a re-thinking in 
this matter will have to be done. The 
Reserve Bank and the Finance Minis-
try will hava to sit together and 
evolve some kind of a scheme WIth 
a VIew to charge concessional rate 
of mterest, if not to others, at least 
to smallholders, marginal holders 
and dry land holders, not only in 
:Maharashtra, but all over thE:l coun-
try. I am very happy to note that 
the. agricultural production started 
right from about 90 lakh tonnes and 
the figure achieved last year i.e., 1979-
80 is about 104 lakh tonnes. But thet"e 
will haVe to be som€: kind of a cor-
relatIon between the rate of growth 
of population and that of agricultu-
ral production If the small holderl 
and marginal holders are to be tully 
involved in the Agricultural Produc-
hon Programmes, then I am sure that 
this step is a necessity and serious 
Te_thinkmg w111 have to be done. 
The Reserve Bank has merely agreed 
in the caSe of smal1 holders, who have 
been affected by drought and !hey 
show the readiness to pay the princi-
pal amount, either in full or in part. 
If that is agreed to. then the Reserve 
Bank i.;; prepared t() give some cOn-
cession in the matter of interest. I 
thio,k It 1'> too mlleh to expect the 
small holders Or the marginal hOlders 
to pay arrears of int~rest They are 
not in a poSition to llay even the prin-
cipal part of it, much le:ss the inte-
rest. So, as a kind of rehabilitation 
programme, some kind of re-thinkinst 
will have to be done The rate of 
interest will have to be ~ubstantiaUy 
!reduced and I am of the opinion that 
it should never be mOre than four 
per cent in tbp case of all these cate-
gorie~. 8nd r would like to include 
specially the dry land cultivators in 
llabarasht1.'a in this because there the 
irri,gation :tacilitie.e are very meagre 
.ad agrie'lltural production is in fact 

a kind Of gamble. whiQh they have 
to indul,e ia. 

14: .. hft. 

The second thing which I would li!t1' 
to emphasis is the prices ot agricul-
tural inputs. The prices Of most ot 
the things that the farmer has to-
purchase trom the market are eX-
orbitant. Correspondingly, the agri-
cultural produce does not fetch that II 
much money. The prices are very 
slightly increased. if not reduced, 
hardly an increase of about Rs. 2.00 
In the case of wheat and nothing has 
yet ('ome out as to the price increase 
in the case of other cereals. But in-
puts is a necessity. The Minister of 
Agriculture was assuring the House. 
this morning that in the years to 
COme we are going to emphasize m<7re 
utihsation of fertlliser. Fertiliser is 
flOW going to be almost a prohibitive 
commodity, beyond the reach of an 
average cultivator. So, some more 
subsidy will haVe to be given and, 
how to compensate the same is a dif-
ferent matter which the FInance idin-
ist~r will haVe to look into. The 
terms of reference of the Agricultural 
Prices Commission will have to be 
enlarged to link up the cost of pro-
ductiOn with the amount that the 
farmer gets in return for his produce. 
Some kind of a linking will have to }.,e 
done. 

In thi~ respect, I would like to in-
form the House that there has beel!, 
8 tremendous increase in the cot~r 1l 
production in Maharashtra. In tbe 
year 1979-80, the cotton production 
which nonnally used to be about 13 
lakh bales ha~ increo8sed to 16 lakh 
bales. That means, there is an in-
crease of about 3 lakh bales 1\11 over 
Maharashtrn Then main reaSO~l why 
this increaSe has taken place Ie; the 
guaranteed priCe which the Govern-
ment has promised to the cotton gro-
wers. I am told that the period of 
this monopoly cotton purchaSe schE:me 
i. going to expire by the end of thll 
year. I would request the Finance' 
Minister to extend the period o! tb.1 
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~, py ,..,other 10 year, .0 that aeta which were aupplied by the BREI ... 
~ ~. 'of guarantee is liven to the Repeatedly, ~ we have been requestinl 
cpultivator and he mow. for certain tllem. to kindly see that these ale recti-
'h~t guaranteed amount he is going fled at the earliest. Even major defects 
to e~ct after his sale is eftected. in rotors take aa much as 0 ne year for 

Now, r would like to say something 
abOut the Enerly Depvtment und 
sPecially about the shortage of energy. 
]n Maharashtra, there has been a 
chronic shortage Of electricity both 
m industrial and agricultural sec-
tors. POWE:r cuts haVe been cooti-
nuolt~ly imposed in Maharashtra. In 
'he case of most Of the schemes \vhich 
the Maharashtra Government have 
.submitted to the Government of India, 
they have not beE-l1 able to get clear-
ance either from the Energy Depart-
ment or the Plancing COIDIn1.15Sion. 
I WOU1cl request the hon. M.inio:;t!?r to 
kindly bear in mind the the:rmal po-
WeT 5tdtions at Parle, Ujran and 
Nasik and super-thermal power sta-
tion at Chandrapur. These are the 
tour schemes whIch we have sub-
mitted. If the sche:mes arc cleared 
early, I think, it will help the Ivfaha-
ra~htra Government to overcome the 
power f)hortage in that area. 

One more point which I wOll'd likE' 
'k> brmg to hi') notice is about the 
shf)rtage of coal. In spite of the 
fat"t that We are told that the num-
b"->r of wagonc:; have been increased 
and there is a quick movement ot 
coal, still wc' find that there is a con-
sldf'l'able shortage of coal in that 
area The thermal pOWpr stations 
ar(.J able to run hardly upto 75 to 80 
per cent of their capacity. 'Dhe mini-
mum stork which they should have is 
.bout 15 days' stock. I would request 
)aim to USt:: his good offices to see that 
coal ~upp ly is increased. 

Another thing is about the sets which 
were supplied by the BHEL. They 
are of a very low standard. I must 
bring it to, the notice of the Minister 
and specially Mr. George Fernandes 

WAO is sitting here--he was Minllter 
iIl-eharge of Industry. He knows tile 
»roblem very well. T would like to 
briIll to-the notice of the Miniater that 
_or fault. h .... e been detected in the 

complete repair. 

So,~ my request will be that either 
the working of the BHEL should be 
imprOVed to take the responsibility of 
quality control, to take the responsi .. 
bility tor the kind of sets they have 
suppnecf or, instead of standiog on a 
question of prestige-we are more in-
terested in geting power than in the 
source from which these sets are sup-
plied-as it is nscessary, in the inte-
rests of the country, to see tJiat the 
shortage all over the country is broulht 
1.0 the minimum, if it is very necessary 
to go in for imports, then imports 
Ihoul<r be allowed. 

These are points which I hope he 
will kindly bear in mind. 

SHRl R. R. BHOLE (Bombay South 
Central): Sir, I rise to support the 
Budget presented by the Gcvernment 
here. I will not take much time, so 
that there will be enough time for the 
Opposition; they are very anxious 
as seen by their expreSSiOtlS to attack 
from any side and in any way. 

AN HON. MEMBER: We don't attack 
good things. 

SHRI R. R. BHOLE: You always 
attack bad things as well as good 
things. 

MR. DEPUTY-SPEAKER' You should 
say attract! 

SHRI R. R. BHOLE: Yes, that is what 
Is happening. 

Dealing, firstly. with'the pomt raised 
by our friend Mr. Chavan, I will not 
go into it at length because this is 
not the time or the oc_ion to talk 
about the dissolution or ttre Assembly. 
At the proper time, when many cham-
pion. trom tbe other side riae to at-
tack the dialOlution on many around., 
we may k.ave an opportunity to reply. 
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[Shri ROo R. Bhole] 
For the present, I will mention only 
.ne ground, and that is whether the 
Government of Mabarashtra headed 
by the Chief Minister sharaj pawar 
was supported by the people in 1980 
when the Assembly was dissolved or 
whether' be was not. Taking into con-
sideration the percentage of 1he votes 
In Maharashtra, the Coneress (1) poll-
-ed 42.56 per cent of the votes whereas 
the J anata Party which had its Gov-
ernment in Maharashtra along with 
the Sharat Pawar's COng~S and some 
other Parties and Groups took only 
18.9 per cent of the votes. 

AN HON. MEMBER: -Elections werE' 
not fought on state issues. 

SHRI R. R. SHOLE: All the issues 
including the state issues were ar,uerl 
before the voters at the time of the 
Dections. Not only in the city ot Bom-
bay but also in the rest of Maharash-
tra; your object was to get as many 
voles as possible for your candidates 
and therefore State issues were nlso 
argued, National issues were also ar-
gued and many other issue~ were ar-
gued. 

Therefore, the support of the oeople 
which the Maharashtra Government 
perhaps had in 1977 was lost in 1980. 
Lookinr at it from another an~]e, the 
Congress (I) got :~9 seats in Parliament, 
out of a total of 48; the rest were got 
by the Opposition, There was only 
one seat for Sharat Pawar's Congress, 
and that w~p of our respected Shri 
Yeshwantrao Chavan. This is the state 
of affairs. If this is so, then it ('an 
very reRsonably be ('oncilloed that that 
Government bas lorfeited the f'onfi-
dence of the people. If that is so. 
then they must go. 

I will not divert attention in details 
to the law and ordt>r sitllation which 
was -prevailing in Maharashtra but I 
will mention only one instan~e and 
that is of the Marathwada area. There 
~ riots in Marathwada on account 
of the Resolution passed in the Legis-
lative As.embly of Maberashtra un-
animously that the Marathwada Un!-

versity should' be named after D~. 
Amedkar. In spite of the fact that t,Qe 
Government knew that its paSaaae will 
perhaps create a law and order situa-
tion. the Government of MaharasA-
tra slept over it, not for one montll. 
not for two months but for several 
montbs-abt>ut a year-and they did 
not even bother to, find out what was 
happenine in Marathwada. Tbe reault 
on account of delay in implementinl 
the resolution was that all huts IUld 
houses of Scheduled Castes and Bud-
dhusits were set on fire in the \'illagfls 
and their localities were all destroyed. 
The Government did not bother to 
maintain law and order and protect 
the poO;-r "People or their property. They 
did not send the Police to these loca-
lities: - notbin& was done. This is tile 
way in which law and order was main-
tained by the Maharashtra Govern-
ment-which they say was a popular 
Government. 

MR. DEPUTY -SPEAKER: Please 
come [0 the Budget proper so that you 
will have more time for it. 

SHRI R. R. BHOLE: Coming to tile 
Bud,et 1 am interested in the city of 
Bombay. I will raise only two pOints. 
One of the main problems of the City 
of Bombay is the slum arf!'8, The po-
pulation of the dty of Bombay is about 
60 lakhs or more. 

SHRr L;EORGE FERNANDES: It is 
80 lakhs. 

SHRI R. R. BHOLE: YE'S, it has i~ 
'creased to 80 lakhs now. About 2ft 
per cenf of the population perhaps are 
staying -In decent houses and in some 
sort of shelters. But the rest of the 
population are living either in dilapi-
dated houses. fallen houses or in huts 
where there is neither any development 
nor any drainage. latrines, toilets etc. 
They are all living in in!'1anitary con-
ditions. The problem, therefore, is to 
house these poorer classes in the slums 
or elsewhere. It is a very important 
problem and I think it is necessary for 
the Maharashtra Government and also 
the Government ot India to solve this 
problem to the 1extent poss~le. 



353 Bwlget (Moho. ~UNA it, 1901 (SAKA) rashtra) 1980-81, 
D.G. of 1980-81 and D.S.G~ for 1979-80 

354 

1 was tbtnkiol' of PropoSllll some 
solution in so far as the supply of 
money. i,s concerned, for cleari~ the 
slums. I do not know whether some 
of my friends on the other side or even 

.the Government will agree to it. One 
of the solutions is this. We have, in 
Bombay, tonnes Of money .... 

SHRI RAM JETHMALANI (Bombay 
North West): You are speaking for 
yourself. 

SMRI R VENKATARA~AN: Show 
them to me. 

SHRI R. R. BHOLE: My friend, Mr. 
Jethmalani, knows perhaps more than 
what I know, about money, about black 
money. I am talkinl about black 
rooney. 

SHRI RAM JETHMALANI (Bombay 
North West): I know all about black 
money in Bombay. 

SHRI R. R. BHOLE: He is 110t only 
cl good lawyer but is also an expert in 
finding out black money. We have in 
Bombay large sums of black money. 
They are not taxed. The income-tax 
people cannot find them out. What r 
suggest is that some of these big bUSl-
'less houses and trade houses who have 
got lots of black money which is not 
(Il';c}osed to the Government for tax 
purposes, may Jbe persuaded Or even 
(oerced to clear the slums; and if they 
uild some decent houses for the slum-

3wf..~llers, Government should exempt 
that particwar sum as well as an equal 
s~ or half the sum which is spent 
[or clearance of slums, of Income Tax 
dnd o1lb.er allied taxes. I do not know 
whether my friend, Mr. Jethmalnni will 
d~t·{·t I Hm glad he agrees. 

PROF. MADHU DANDAVATE: He 
Wlll agree where he bas nothiIlJ.t to 
lose. 

SHRI R. R. BHOLE: If this is done. 
I think quite a large number of slums , 
,lllay be c:leared. And we have some 

Einess houses which ba\'e already 
pted some vnlages and they are do .. 

g some good work. If it is possible 

for the hon. Minister for Finance an4 < 

also the Government of India, tb ,per-
suacfe some of these bti business hou-
ses with money bags to clear some of 
these slums, it would be a wonderful 
thing. 

There is another thine which I want-
ed to brIng to the notice of the Gov-
ernment, and that is this. Bombay is 
overcrowded. People go there for 
employment. Instead cf. bringing the 
villagers to Bombay, it is better that 
industries for employment are 8$t to 
the villages. If industries are esta-
blished there, then Bombay wlhich is 
already crowed may not be further 
crowded. If that is done, if small scale 
industries and medium scale industries 
are spread out at district places, at 
talukas, in bazars villages and those 
townships are given some urban bias, 
the villagers from viilages will not go 
to Bcmbay or Poona or elsewhere but 
will be there and probably be happy. 
Bombay crowd will also decrease. 

These were the two po.i.nts which 1 
wanted to bring to the notice of the 
House and the Government. I am ilad 
I am 1n a position hefe to support our 
Budget because all told it is a good 
budget. I support the Budget. 

SHRI GEORGE FERNANDES (Muz· 
aflarpur): Sir, I would like to start 
by congratulating the former Chief 
Minister of Maharashtra, Mr. Sharad 
Pawar. Ii is only because of Mr. 
Sharad Pawar that we are discussing 
this budget here today. All the woo-
ing, all the cajOling, all the brow-
beating, every bait that was held out 
to Mr. Sharad Pawar was rejected by 
him. That was the only reason why 
the Assembly in Maharashtra was dis-
solved. My friends on the other side 
are aware of this, and the people of 
this country who have seen what hap-
pened in Karnataka, what happened In 
Haryana and what happened In Hima~ 
chat Pradesh, are also aWare of this. 
So, let us not get into this kind of 
debate on quoting statltttics. They do 
not cotiVince anybody becAU" it ••• 
not sttatist!¢s when the wOObla' ofl ..... l 
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[Shri Geor'e Fernandes] 
'Shared Pawar was .Ioinl on, and when 
he rejected it, like the jilted lover, his 
Assembly was dissolved and he was 
tbrown out. That is why, I would llke 
to congratulate him for making it pos-
sible for my friend, Mr. Venkataraman 
the hon. Minister tor Finance, to com~ 
'forWard With this Budget. Two speak-
ers who spoke from the other side 
'Spoke about law and order. I would 
also like to start speaking about law 
and order-law and order in Mahara9h-
tl·a. This mornin& I received two 
documents. Bo,th relate to Incidents 
which took place after the Central 
Government was taken over by the 
Congress (1) and the state Government 
was dissolved. 

On the 14th of January-two daYl:> 
after the new Government was formeJ 
here, employers in Maharashtra star1-
ed feeling that they had now licellce 
to shoot the workers-I am refelflng 
to the Taluj incident where the twc 
partners of the Pramod Rubber Works, 
the Dikshit Brothers used their own 
revolvers on the 14th of January and 
the 15th of January to shoot down thp. 
workers. That was the signal. This 
law and or4er debate that was going 
on in tlie country during the last Gen-
eral Elections and that has since been 
goin, on in a completely different way-
one saw an example or a sample of 
it tI1is mornina when we referred to 
the attack on the blind yesterday in 
the streets of Delhi. The employers 
thought that now that the Congress (1) 
was installed in power in Delhi, the-y 
did not even. need the Police anymore 
and they could use their own revolvers 
to shoot down the workers. That has 
happened at Taluj, at the Pramod Rub-
ber Works. I would like to know from 
the government what thev propose to 
do in a case of this nature. 

The . sl.lICond doeument that I received 
is from an organfsation-Kashtkari 
S;;lngatal'l. It is an organization of the 
toiUng-peo~ I am sure Shri Shankar 
ltao Chuvan 11 aware of this ol'lanlla-
1100 for 'IrOrkerl that work. among 
the - Adl vaail,-not ver,. far from the 
Utter 01 IIombay, ill DaJlanu and the 
.elIIibotl~ vm.... On ... 20th of 

February, within dl178 of ,.our ditlolv-
ing the Assemblies, a lady-her Dame 
is Buclirakha-an Adlvaai woman, was 
raped and kilJ.ed. It will be one month 
and two aayS since this incident took 
place. People went to Narainpur ana 
shed crocodile tears ... (Interruptiona) 
Of course, they were crocodile tears. 
Then why are not tears being shed 
for the rape and murder of Budarakba, 
an Adivasi woman in Dahanu? Not 
one person has been arrested so far. 
No action whatsoever bas 'been taken 
and this is just one of the many caeea 
in Dahanu area. It has been listed in 
this document which, Sir, if you give 
me permission, I would like to lay oft 
the Table ot the HOlUse because this 
document is nothing but an indictment 
of all that has been going on in that 
region during the last several months, 
may, for several yearS and particular-
ly, during the last one month, the t:tt-
tacks on the Jiarij ans and attacks on 
the Adivasis and the rural poor have 
been on the increase ard this is what 
has really been happening from the 12th 
of January when the new government 
was sworn in here and from the 17th 
of February when Sharod Pawar gov-
ernment was thrown out .. (Interrup-
tions) 

The otber issue that these people 
raised during the elections is the prices 
of essential commodit!es Tbere was 
a lot of talk of onion as if onion was 
the only thing that mattered in this 
country. Across the length and breadth 
of this country there is only one cam-
paign as they went round saying that ~ 
even onions were not available. Sir, l 
yesterday I was in the Pune district'1~ 
in a village called Chakan and daY 
before yesterday I was in N asilr dls-
trictr-in the villages of Ozar and Lasal-
gaon. Sir Lasa1caon Is the bilgest 
onion market in India. About 12 per 
cent of the onions marketed in t1ae 
country are marketed in that one 
village. Last year the total money paid 
out to the farmers theft W8I :Ra. 10 
crGres. I was theN day before ,.ter-
day eveiilna. The7 had an auction and 
10,000 quintals of onions were sold for,. 
prleea ran~ from 30 to 58 paille puI 
kC' .•.• 
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SHRI It. ft. SHOLl!: In Bombay It Planning Commission. You stiU 
was selllnJr at Rs. 8 per k,g. don't have a Defence Minister. 1 do 

SHRI GEORGE FERNANDES: In 
Delhi to-day you are sellilll onions at 
.Rs. 2.60 per lei, but you are paylng 
the farmer only 30 paise per kg. There 
was an aiitatio~ aU over Maharash-
tra. You could not go to Pune ior 
three days because the roads had been 
blocked with the bullockcarts by the 
farmers. What did yOU do? You 1athi-
charged fhem. What did you do after 
wards? You arrested 500 of them and 
put them in the Yeravada Jall. But~ 
they were released only yesterday after 
they had called off their agitahon They 
called off theIr agitation on a condi-
tion. The Government announced 45 
to 60 paIse a kilo purchase pnce. TheIr 
demand was ior 60 to 70 paIse a kilo 
d.S the purchase price-a reasonable 
demand That has been accepted ')Y 
ever), body mcludmg hy the :::.pokesmall 
of the Congress (1) In the Stdte of 
Maharashtra. In Maharashtr-:t, the 
dlstncts of Pune and Nas1k ale 111,11a's 
largest onion-growing ::treas and yet 
this Government IS "1ot prepared to 
hsten to thelr demand. The farmers, 
yesterday, out of sheer de&palr in a 
'Certain sense, out of their concern for 
the life of their lead~r who was on 
hunger strIke, Mr. Sharad JOShI and, 
to a certain extent and primarily. in 
'Order to glVe to the Government a few 
more days to take a decision, decided 
10 sen their onions between 45 and 60 
paise a- kilo. However they say that 
if the price is not paId to them at 30 
to 70 paise a kilo w;th retrospectlve 
~tyect, they wlll start a no-tax cam-
paign in the entire onion growinJi{ dis-
tricts of Maharashtra and that they 
will not Pc\y the land revenue and 
will not return to the banks the loans 
that they bad borrowed from them 
till the Government paid them the dif .. 
1erence between 45 and 50 paise at the 
'lowest level and 60 paise and 70 paise 
at the highest level of prices. So, str, 

,what is the issue that these people 
talked about? I ask- What are you 
doing about these issues? What have 
you done about them. My~. friend, 
Mr. Chavan ialked about tM PlannlOi 
QOmmifSl4n. You for~t . !~'!~ the 

Dot know whether Mr. Venk;ltaraman, 
my esteemed fnend, w1ll finally be the 
Jndustnes Minister or the Finance 
Minister. I do not think that even be 
himself knows 1t. I say you are stlll 
running an ad hoc Government for 
more than two months after you carne 
to power and more than five montba 
after your leader had the Intuition, be-
cause she herself saia that when sb.e 
wrote on a httle chIt 350. This WlUI 
three months before the elections whea. 
she wrote on a .little chit this numbol" 
35(J. But, why did you not write as 
to who would be the next Defence 
Mimsier? Our country's frontiers have 
be{.ome very sensItive with various 
nelgh1)ot..nng countries, but we do not 
have a Defence Mmister. Everybody 
hel e talks about the mdustnal develop-
ment, lw=lustrIal production, downfall 
and so on and so forth I want to 
dISCUSS that here. There wlll be time 
for discussIon and e\'el'ythin~ will be 
blown as to what is said in the budget. 
We will dlSCUS~ it. (Interruptions) My 
question is Why are you allowing tke 
country drift? Why .1re you allowing 
Maharashtra to dIlft? 

The former Chief Mtnlster replied 
to another Chief Minister; Shn Shan .. 
kerrao Cha'ttan to 'ghri Yeshwantrao 
Chavan who said that because Shrl 
Sharad ' Paw ar was c:;till in oftice the 
budget must have a political hand ln 
it. I can say ",ith all the emphasis at 
my ccmmand that there was no poli-
tical hand In draftIng of the budget-
certainly not the polItical hand of Shrl 
Sharad Pawar. But. I "an see your 
political hand, your party's politi.-t 
hand. But, what are you doing with 
Maharashtra? ThIS 1S the budget you 
are presenting-I am not concerned 
with bureaucracy. I certainly am Hot 
concerned. The bureaucrats will carIY. 
out your instructions. I am sure ~u 
are not hE"Te as a snokesman of t1\e 
Bureaucrats But the bureaucrats ali& 
your craftsmE'l\. You gave them 'I the 
idea. 'lbey have given you this bud-
get. What are yOU aoin" for M,ba~ 
~tra? 
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[Shri Geor,e Femand_] 
. Mr. Shole only _,o)ce about Bom .. 

bay. O:t eourse, Bombay has a prob-
lem. I am arateful to him for hIs 
not sayinc that they were created by 
the Janata Government because. just 
now y~,ur sloaan may be anything.-I 
was about to say that-because I saw 
two sparrows may be, you would say 
that it is the Janata which put them 
here. You have a standard argument 
for the Janata Rule, Lok Dal Rule, 
as if you people were born only on 
the 12th ot January this year. But, 
fat thirty years, you ruled this coun .. 
try. Yc,u made a mess of it. The worst 
that you can say about us is that we 
returned the mess to you. That is the 
most that you can say. But, you conl-
tantly -go on harping on the Janata 
Government. What about this budg~t? 
What are you gOing to do with Maha .. 
raSlhtra? 

Mr. Deputy-Speaker Sir, this budget 
has tobe rejected and I am going to 
vote against this budget. They are 
going to undo all that was sought to 
be done in Maharashtra during the 
last two years. I don't agree with Mr. 
~ :.nkarrao Chavan. I have great 
respect for him; he is an aLle cdminis-
trator. But I have absolutely no sym~ 
pathy with his political views, I may 
say. I wonder whether he has gene 
through the hudget. Is it because of 
disciplinr·: Is it loyalty to their lea-
der? Is there any articulation of the 
feelings of the people of Mah.arashtr~ 
and what they expect from this House? 
I would _lik~ you to refer to page 9 of 
this Annual Financial Statement. This 
has been presented by the Finance Min-
ister. It stands in the name of the 
Finance Minister,-not in the name ('1 
. any bureaucrat. I take Item C. Econo-
mic Services. What ~re they trying 
to ~<to? Take item No. 305, Agriculture. 
The ftgure in the revised estimate for 
1979~p is Rs. 45 crores. In the bud .. 
get estimate for 1980-81 it has been 
n!duce<1 . to Rs. 44 crores. This is Re-
venue ~ecount. DisburSflments. In the 
revised lestimates on Minor Irrigation 
for 1979-80; it is put at Rs. 12 crores. 
This bas been brouaht down nOlw to 

Ra. 11 crores in 1980-81. l!eaardina. 
IOU and water conservation the ~ed 
estimate for 1979 .. 80 was Rs. 28 crateS. 
They have brought this down to Ra. 
17 crores. On industries, we talk about. 
industries ,oln, to or beinl spread out 
in the rural areas and as Minister of. 
Industries r announced this in the past. 
And 00 Industries the last year's re-
vised estimate was Rs. 3.96 crores and 
this has been bro\l.iht down this year 
to B.s. 3.92 crores. The ft&ure last 
year on village and small industrie. 
was Rs. 3.59 crores. This is now 
brought down to Ba. 2.83 crores. The 
biggest sllce has been in the area 01 
irrigation, drainage and flood control 
projects. Here against Rs. 66 crores 
of last year, ~ou have provided fOT 
Rs. 10 crores only this year. See the 
sharp decline in the allocation made. 
This is your concern for Agriculture. 

., SHRI R. R. BHOLE: They are re-
yised estimates. 

SHRI GEORGE FERNANDFi3: Please 
read the last revised estimate. Mr. 
Bhole. and the budget estimate. They 
are not capable of even readin~ 1he 
budget papers. 

S::-:;U R. R BHOLE: I am reading 
v/.lth you. You are readin.:: ouly E>sti~ 

m2ted flgu.-es. 

SHRI GEORGE FERNANDES: Here 
it shows: Budg~t Estimate 1979-80, Re-
dsed estimate 1979~80 and Budget 
Estimate 1980-81. This is what I am 
reading frC'm. 

SHRI S. B. CHAVAN: 1 bOjJe ~'OU 

have gone through all th.e figures. 
Power figures have not been quoted by 
you . 

SHRI GEORGE FERNANDES: I am 
not yielding just now. 

SHRI S. B. CHA VAN: Figures, are. 
not fully quoted by you. 

SHru GEORGE FERNANDES: t o 
i&:l.cf page 14. This is Capital Ac-
co~, 9}sbur$ements. A much biggu 
.slicing is done here. Take capital 

" ... '\.. ... 
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outlay on minor irrigation, soil con- they concerned about the ploblems of 
.servation, and area development. Thia Maharashtra? There is a general un-
is item No. 506 on page 14. Prom RI. derstandlng that Maharashtra is best 
16.98 crores, it has been brought down administered, it is the most resource-
to as. 8.36 crores. The capital out- ful and the richest State. But Maha-
lay on Anim.a.l husbandry ,.,as Rs. 76 rashtra has a tremendous contrast. 
Jaths and this has been brought down You have Bombay city on the OM 
to Rs. 51 lakhs. On Dairy ~velop- hand, the richest city. More than 
ment it was Rs. 57 crores and it has half the wealth of this country, white 
been brought down to Rs. 3.51 crores. or black, define it in any way you 
Take capital outlay on fisheries, next want, is concentrated in Bombay. But 
item. From B.s. 148 lakhs this is just under the shadow of th:e sky-
brought down to R&. 77 lakhs. scrapers is Konkan whose poverty 
The total amount in all these items can only be described by artists. It 18 
was Rs. 37.48 crores which has been difficult for human being, for an ordi-
brouiht down now to Rs. 35.59 crores. nary mortal, to describe the poverty of 
There is increase in the population of that part. The only other' pal1 com-
Maharashtra by two percent and we purable to Konkan is North Bihar. 
thought that that development, pro- There is no other comparable part...-of 
grammes would be taken UP more India to compare with the poverty ot 
seriously. But what we find on the Konkan. You have Marathwada, 

-other hand is ~hat you have reduced you have Vi darbha , you have vast 
your investments. You take the Capi- areas where there has been no de-
tal Account on Industry and Minerals. velopment, development has not touch-
The sub-item shows capital outlay on ed those areas. The whole concen-
Industrial research and development. tration of your economic policy was 
tHere from Rs. 5.05 crores you one which should firstly treat the 
have' brought it down to Rs. 2.35 States like Bihar, States like Orissa, 
crores. Regarding Capital Outlay on even uttar Pradesh, particularly the 
Village and Small Industries, you Eastern part of· U.P. has become the 
have brought down the allocation colonies to rob them of their resourc-
from Rs. 1.75 ('rares to Rs. 1.03 crores. es and take them to the big cities and 
We thought that Social Services and even when you took those resources 
EdUcation will get more ... allocation t~ the big cities like Bombay, Ban-
but here also it is the other way galore Or Madras Or Calcutta, you 
about. Please see page 13 of the ignored the rural areas completely. 
Annual Financial Statement. Please Yet you are suddenly getting up and 
take the item, capital account on 80- saying 'Janata rule and Lok Dal rule' I 
cial and community services. Take am worried and worried for this reason 
Educaticn. What a sharp decline here? that one must have the humility to 
For' Art and CultUre trom Rs. 1.40 admit one's mistake. But what I am 
crores. it goes up just to Rs. 1.44 finding today is that after returning 
crores. But the Capital Oullay on to power after an absence of 33 
medical assistance is goin~ down from months, the hon. lady and the gentle-
Rs. f.47 CI"Ores to Rs. 3.19 crores. On men are not realising ~ mistakes. 
Public Health, Sanitation and Water They are trying to find scapegoats-
Snpply, from Rs. 6.30 crores, it goes Janata and Lok Dal. This slogan can 
down to Rs. 4.14 crares. FOr Hous- take you only up to a point, may 
ing from Rs. 4.19 crores it goes be for another 3 months, not beyond 
dOWn to Rs 4.3 crores ,and for that. So, don't make that statement. 
Urban Development, from Rs. 1.25 We have gone through this drill. r 
crores, it &'088 down to Rs. 65 am stating from. my experience thot 
lakhs. So, where is the money go-
ing? What are they doing? Are they 
concerned about Maharashtra? Are 

excepting that we made a sincere 
effort to bring about a change in 
policies ..... . 
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AN RON. MEMBER: 
Tates and Birlas? 

What abOut brine about cbanles for wor.. aDd it 
you go on in W. manner, I can t.u. 
the people of Maharashtra that 0Q1:y 

SHRI GEORGE FERNANDES: Yes, 
yes, I am prepared to discuss not only 
Tatas and Birlas but name the God-
father I am prepared to discuss. 

AN HON. MEMBER: 
cement administration ... ? 

Including 

SHRI GEORGE FERNANDES: Yes, 
including cement administration, my 
dear friend. You raise the issue and 
I am prepare« ~ discuss it on tne 
floor of this Heuse and outside. I 
don't run aw.,. from debate, I dcm'" 
run away from discussion and I don't 
hold on to somebody's petti-coat anti 
argue. But I make my points from 
the statistics available, I speak from 
facts and I speak with conviction. My 
views do not caange with times. So 
don't lell me that. 

These- gentle.en and these hon. 
Gentlemen are not sfJ.ll realism~ that 
:for 30 yearS they followed' policies 
which impoverished Konkan in Maha-
trashtra, which impoverished Vidarbha 
and Marathwada in Maharashtra which 
did not allow Ute Adivasis in Dahanu 
which is just baH-hour's drive from 
Bombay city, to live a human life, to 
live in dignity. Chief Ministers came 
and went. Everybody came and went. 
But notmng just happened there. This 
is what is worrying me when I took at 
this budget and when I look at thei r 
attitudes. Therefore, I am making my 
observations on this budlet and I am 
requesting the Finance Minister to 
have a look at these figures. If you 
want to pass a vote on account, seek 
a vote on account, don't ask the peo-
ple to vote for this budget because 
asking-the people of Maharashtra for 
this is to ask them to deny themselves 
aU developmental progrAJ'lmes which 
the earUer Government of Mr. Sharad 
Pawar had initiated. If you want to 
brlnf!_ about changes. bring abOut chan-
les for the better. But please don't 

God will be able to help them because 
it seems to me that the Con,res .. 1 hu 
certainly decided not to be wi tb the 
people of Maharashtra. With these 
Wt'ros, I would express my very strong 
objection to the bu~et that has been 
presented and I mean to oppose the 
hudge! at every stage. 

SHRI BALKRISHNA RAM C HAN-
DRA WASNIK (Buldhana): Mr. De-
puty-Speaker, Sir, I rise to support 
the Budget for Maharashtra that has 
been presented by the Finance Minis-
ter. 

The han. Member who just tmded 
his speech is better knOwn fo: the scan-
dalous Baroda dynamite case, is better 
knC'wn for protecting the interests of 
the industrialists. the landlord and 1S 
better known for man v other bad things 
that have happened during the past 
thirty-three months of the Janata and 
Lok Dal rule. It is well known fhat 
the hon. Member for Muzatfarpur is 
a very well-equipped and good deha-
tor and bas command over EngUsh 
and thus can convience many p~ople 
by giving wrong figures and showing 
them as rIght. But I am grateful to 
him when he himself in his book said 
that he was responsible for dynamiting 
so many trains, fOr killing so many 
lives, for injuring so many people anCl 
for brinaing aeony to the people of 
India. I do no.t understand how Ike 
people of India elect such kind of 
people to this a1l.iust House and how 
can they represent 1he people of India 
in this House. 

SHRI GEORGE FERNANDES' Sir 
he is insulting the electorates of Muzaf: 
farpur ... (lntert'uptions) . He should 
not attack the people rtf Muzaffarpur 
Let him attack me and I would tak~ 
that, but not my electorates. 

MR. DEPUTY -SPEAKER: Please 
confine yOurself to the budget. 
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BAKCHAN ... · Uties are there, but not et¥»uc'h .tWtt ... 
DM WASMUC: Sb:. the :r1nance tion is given either to Maratllwada 
Mini.ter had very Utt1e time to pre- or Khandesh or Vidarbha. I would 
pare the budget that he .\las presented request the :E1lnance Minister that 
to this House. But during the short when he looks to the interests of 
time at his disposal, he has presented Bombay and Western Maharashtra, he 
the best kind of budget that I was should also look to the Wlder-d~ve1op . 
.,ossib)e for him. I am sure, the things ed regions and peoples of Marathwacia, 
wi!: improve in the days to come and Khandesh and Vidarbh'_ Not sum-
the difticulties that are beina faced by cient funds are provided for the 
the people of Maharashtra will be development of irrilation-nor suffi-
over. 

I would like to draw your attention 
to one point that was made by my hone 
friend, Shrl S. B. Chavan, about the 
paucity 01 power in Mahara~htra. Let 
me remmd him that the peop1e who 
were governing Maharashtra then had 
their source of power in Delhi. In 
~hat case, how can there be pOwer fll 
Maharashtra? There must be scarcity 
of power in Maharashtra. Shri Shared 
Pawar was there In Maharashtra, but 
his sourCe of power and generation of 
power \K,'as at 1, Race Cour.s~ Road and, 
tJaerefore, there was shortage of power 
1m Maharasthtra. .. (Interruptions) • 
The sides have been changed, the 
road has also changed and the road 
to pl'ogress and prosperitv has now 
!orne. The place is 1, Safdarjang 
Road now. I as sure and the people 
of Maharashtra are sure that this 
road wia now lead to prosperity of 
Mah&.nlshtra. I have no doubt 
about it. 

The hon. Member for ¥uzaft'arpur 
gave many figures about the budget, 

>but I ant not glO~g into those 
figures. I would, however, like to 
raisIe a few questions before the 
House. First, there are certain 
under-developed regions in the State 
.r Maharashtra. My complaint is 
that though there has been industria~ 
and. other developments in the State 
Of Maharashtra, these are only con-
fined to Bombay or 'near about area. 
Most of the industries are only in 
this areas. 

Agricultura! development also is 
there at'ound Bombay, particularly jn 
Western Maharashtra. Irrigation fact-

cient incentives iiven for the develop-
ment Of indus_leg there. Now 
that the generation of power ha.3 
come to De:hi, and Mr. Ve..:lkataraman 
is the chief engineer of that power 
station. I would like that he now 
pays more attention to Marathwada, 
Khandesh and Vidarbha. 

I know what was happening dur. 
In, the 33-month rule of Janata and 
Lok Da!. I know that the hoo. Mt'm-
bar from Muzaft'arpur can only say, 
'Ah!' when I refer to the Janata Party 
and Lok Dal. All the atrocitIes start 
with the letter 'A' viz, atrocities on 
Adivasis and Harigans and atrocities 
on Muslims. All these things happen-
ed mOre when the Janata rule was 
there, and more when the I~k Dal 
rule was there. After the Govertl-
ment under the leadership of :Mrs. 
Gandhi has come, you can quote 1 or 
2 instances: but we can quote hundred.,. 
and many more number of instances 
than those taking p!ace to-day. Have 
you forgotten what had happened in 
Belchi. Jamshedpur and Kanpur? 
Have you forgotten what had happen-
ed in Hyderabad or Malkapur? Y O'U 
have not forgotten them; but you win 
conveniently not speak about th('se 
things. but mention only thin,s which 
are oCcurring after the Congress JI) 
party's rule has come about. 

There are some other paints on 
whiCh I wanted to $peak. But ther~ 
is no time. Prices are going uP. I 
am sure the Finance Minister will do 
his best to hring down the prices, and 
that peop1e win be satisfied that their 
pockets aTf not pinched very much. 
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I wanted to brin, 8Qme other prob-
lems to your notice now. But I have 
other occasions also to speak on these 
ilubjects. I will speak On these 
subjects, wh~n the Demands :for 
Grants for them will be taken up. 
But I would hke to speak about one 
problem in brief. 

A solemn assurance was given by 
this Par!iament and the Prime Minis-
ter of India to the people of N agpur 
when it was decapitalized due to States 
Reorganisation. Now some people are 
trying to go back on that promise. I 
would llke to say here ill this House 
that people of N agpur will take every 
step and wi!l go to the E'xtent of 
shedding their last drop of blood it 
anybody tries to bring dOW~l the im-
portance of Nagpur by shifting Offices, 
by shifting industries Or by shifting 
other important things. Thank you. 

SHRr A. T PATIL (Kolaba): Mr. 
Deputy Speaker, Sir. r rise to support 
the budget presented by the hon. 
Finance Minister in respect of Maha-
l'ashtra State. Before I straighway 
go to the budget, I would like to 
make passing reference to two issue~ 
which have been raised by the hon 
Members from the opposite side. One 
is about the dissolution of the Assem-
blies and the other is about Talaja 
incident. As tar as the dissolution of 
the State Assemblies is concerned. I 
do not wish to enter into fuB discus-
'Sion of the matter. The h.on ex-Deputy 
Prime Minister, Shri Yeshwantrao 
Chavan has said that one could have 
understand it there had been a cons-
titutional break-down and then the 
dissolution would have been ordered. 
He disapproved the action of the 
Janata Government in deciding to 
dissolve 3 State Assemblies in 1977. 
I am not going into the discussion of 
the matter at an. even though the 
Supreme Court might have adopted 
the ltne of thinking that wal' taken 
by the Janata Governmellt. I would 
like to bring it to the noticp of thE' 
House that a government is not run 

always by a written constitution 
tho~h the State may have a writt.n 
Constitution alone. It is bnposs1b!e 
to run a government by a written 
Constitutidll. A part of the activitiy 
of the ilovernment in any State which" 
has a written Constitution must be 
necessarily under an unwritten COIl$· 
titution. So far as the Indian Consti .. 
tution and the runnJ!ng of the govern-
ment at the Centre and in the States 
is concerned, nowhere in the Consti .. 
tution is there any provision for the 
party system and yet we are running 
the government on party lines, on 
party system. N ow if the party sys-
tem is a part of constitutional stru-
cture-although unwritten-and if 
there is a break-down in the party 
system, will it not be a constitutional 
breakdown? That proposition I dct: 
sire to pose before this House. I am. 
not a judge. There may be Members 
who claim to be judges of the Cons-
titution and they may judge it. I 
am not going that aspect, because 
peop!e are there to judge both the 
propositi<ms proposed by me and by 
'anybody else. Therefore, this House 
is able to judge, whether if there lS 
a constitutional break-down in that 
sense, the Central Government is nOt 
entit!ed to dissolve those State Assem-
blies where opportunitists, self-
seekers, power stickers sit together 
without their having any fundamental 
basis for cohesive party. 

They squader away public funds ... 
(Interruptiol'lB). Let not hon. Me~ . 
bers interrupts. They may have better 
knowledge perhaps, I am not sure of 
that. That does not mean that my 
knowledge is imperfect. Let them 
understand it also, let them not ask 
how or why. If they do not under-
stand things, they should consider 
whether the position they are occupy-
ing is proper or improper. I am not 
going to give any judgement on that. 
Now, the thing remains that public 
funds are squandered in order to keep 
together peOl;>le to sustain the govern-. 
ment, to sustain power. Will it be 
running of a government? Can they 
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say that the gcwermnent is running? or undertake the responsibility of 
I do not wish to have any detailed paying compensation for the !and re .. 
tUscu.ion on it now; it wi!l come up quired by the railway. This was un-
when the ordinance will come before usual. Railways are Central goVel1l-
the House for d.isdJ.on; at that ment projects and they bave to take 

time we shall have a detailed discus- responS'ibility for all costs to be paid. 
con. Unfortunately the Government of 

About the Tenaja incident, the hon. 
,entleman from the Oppostion statpd 
that the Promodd. Rubber Factory 
owner was encouraged that as soon 
as the Congress government was ins-

iaIled at the CE:1ltre, immediately the 
1:apitalists got all powers to shoot 
POOr workers. I had visited that spot 
immediately; that fa~ls in my consti-
tuency; I had visited that spot in the 
company of the police officers and I 
demanded of them that full justice 
should be done to the case and ~hat 
no police authority must be under any 
.pressure from any capitali:,ts. they 
have ordered 'Immediately a mageste-
rial enquiry into the matter. I do 
not wish to enter into any other de-
tali; the result of that enquiry would 
be out soon. I alSo saw to it that 
the workers who became jobless 
should get employed somewhere. 

Coming to the budget proper, I in-
vite the attention of the HOUSd to the 
West Coast R.a.Lway. It is not only 
the Konkan railway, I am calling it 
the West Coast Railway. It is the 
missing !ink in the west coast rail way 
between Bombay and Mangalore. If 
you look to the map of India, you will 
'find that on a!l coasts there are coastal 
r.ilways; this is the only missing 
link between Bombay and Mangalore 
that is sought to be provided for 
'The raGway budget provided for about 
RI. 3.24 crores on the so-called Apt a-
Boha section and Ba. 3.24 crores on 
Valal Road-Diva section. It is 
necasary that this work should be 
'liven impetus and priority. Un-
fortunately in the budget of Maha-
rathtra State provision has been made 
only to the extent of Rs. 5 lakhs on 
Ronkan Railway. May I oolnt out 
that when this project. Apta-Roha 
was taken up the then Railwav Minis-
ter had cberCed or pressed upOn the 
State Government to bear the liability 

Maharashtra was made to take that 
responsibility. 

Mr. DEPUTY -SPEAKER: Your 
time IS up; you have not come to the 
subject at all. 

SHRI A. T. PATIL: I 
state the propositions. 

shalt !lOW' 

The first is that the provision for 
compensation is inadequate. Since 
only Rs. 5 lakhs have been provided 
for m the Budget. I reques!: tne 
Central Government to take upon it-
self the responsibiaty to pay the com· 
pensation for land acquired and the 
payment should be made immediately. 
That lS number one. 

15.00 hrs. 

So far as the second pOint is con-
cerned, I may invite the attention of 
this House to the Employment Guaran .. 
tee Scheme. Employment Guarantee 
Scheme that IS being worke:f. in Maha-
rashtra i~ a unique scheme. People 
contribute 50 per cent of the tota] 
cost and the State Government con-
trIbutes to the extent 01. another 50 
per ce'l1t. Here we have taxed the 
people especia!1y for this ~cheme. We 
estimated that we receive Rs. 37 crorE'S 
:from the people for the purpose of 
Employment GUara.ntf;ee Scheme. 
Cktvernment itself pays 50 per cent 
from the Consolidated Fund. I call 
Upon the Central Government to pay 
proper atMntion to this particular 
scheme which is unique in itself and 
to contrib1fte further to the extent of 
SO per cent Of the present fund. That 
means in all 33 per cent be contribUi 
by the people. 33 per cent bv t ' 
state Qo\'ernrrlent and 33 per eent 
the Centr~l Government. The C-entral 
Government may also contribute equal 
amount-37 erores so as to m,ake 
a total of Rs. 111 crores. In the 
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current year 1979-80 the cost on 
Employment Guarantee Scheme is 
likely to be Rs. 80 Cl'Ol·es. Rs. 74 
crores will not be sufficient. For next 
year provision has been made lor Rs. 
70 crores. But even taking intI) 
account Rs. '14 crores, it may not ~ 
sufficient to meet the l'equrr~mcnts Jf 
Employment GUdrantee Scheme. 
Therefore, I request this Governmerj'::, 
specially the Finance Minister to see 
that equal amount is contributed by 
the Central Government so that the 
amount contributed by the people and 
the amount contt<ibuted by the State 
Government and the amount contri-
buted by the Central Government will 
be equal. 

The third point is about Rural 
Water Supply Scheme. Provision has 
been made to some extent for meet-
ing the requirement.; of Rural Water 
SuPply scheme. While replying to 
my Supplementary Question put to-

.:ty. the hon. Minister said that there 
cuuld n'Ot be a pha~ed time bound 
programme for supplying water. I 
may bring to the notice of this House 
and the notice of the Financl~ Minister 
that the (iovernrnent of ~aharashtra 
has already resolved (in fact, the 
Legislative Assembly has resolved) 
that :rro village should be left without 
good drinkinJ water in a period of 
Rve years. There is no difficulty to 
have a time bound phased llrogram.me. 
I would, therefore. request the Central 
Government to clear all the schemes 
that have been sent to the Central 
Government fur rural water and more 
lunds should be gi.en for the same. 

The next point is about the deve-
lopment of saline lands (Khar lands). 
I may point out to the Finance Minis-
ter that tt)reign aid is offered to this 
country for the development of saline 
lands i.e., coastal land. Without any 
precondition crores 0'£ rupees are 
being offered. Will it not be possi-
ble for the Central Government to 
have a . dialogue with those foreign 
Governments to get financial aid 
and tec'tlnical aid from those coun-
tries? If the Finance Minister so 

permits me, l shall have a talk with 
him on this POint. t therefore, re-
quest that tor the development of 
saline 18.Dd and coastal land, this 
Government should make every etlort 
to 0 btain financial aid from foreign 
counrties. 

Carnine to fisheries, the Konkan 
area, to which reference was so loud-
iy made by a member from the op-
position as the most backward area,. 
is also cun~erned with fisheries. But 
so fal _~ the Marine Product Export 
Promotion Commission is concerned 
It has put a ceiling upon the ex.port 
of silver pomfret to the extent of 
::JOOO ~nnes per year. With the rise 
in the cost of diesel and other mate-
rials fOr catching fish, it has become 
absolutely necessary that they shc,uld 
be given better market to improve 
their economy. FUr that, this limit 
of 5000 tonnes per annUm should be 
removed and they should be permit-
ted to (.xport all the possible silver 
pomfret to foreign countries . 

There is another problem in respect 
of fishing. For constructing fishing 
traw]erE:. financial aid is not gh,en. 
They are also not given sufficient 
diesel for running the trawlers, with 
the I esult that they are suffering 
today. I hope the Government will 
look mto both these matters regard-
ing regular financial :tssistance from 
nationalised banks and also hvail-
ab:Uty Of diesel to the fishing traw-
lers. 

MR. DEPUTY-SPEAKER: Be 
should conclude now. 

SHRI A. T. PATIL: I am conclud-
ing. So far as power is concerned. 
provision has no doubt been made, 
but Maharashtra producea almost one. 
third of the wealth of the nation 
through industries. If that aspect 
is taken into consideration, it is the 
imperatiVe duty of the Central Gov-
ernment to see that the industries do 
not sufter due to power cuts. Un-
fortunately, what had happened was, 
on 17th January the notification "'-. 
published dissolving the State Assem ... 
bly. From 18th January onwards, the 
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power lenerating stations at Nasik, 
Paras and Koradi were shut down 
dUe to non-availability of adequate 
coal. 

MR. DEPUTY-SPEAKER: If you 
take more time, you would be depriv-
ing another member of your own party 
the opportunity to speRk. 

SHRI A. T. PATIL: I am conclud-
ing. I wish to invite the attention 
of the Government to the Seventh 
Finance Commission Report. l hope 
the Fmance Minister wiU look into 
those recommendations and will try 
, 0 implement them faithfully and 
honestly so as to J give benefit to the 
different States of the country. 

PROF. RUP CHAND PAL (Hoogh-
ly): Sir, Maharashtra is one of the 
unfortunate States WhlCh have bc('ome 
the vIctims of the Draconian dissolu-
tion game by the Centre It is unfor-
tunate And I rIse to speak with fin 
dnglll~hed heart that the people of 
Mahal ashtra cannot find their budget 
ill ~'u~ed by their own representa-
tives If} their own Assembly. It is a 
serious SItuation. Because such dis-
solutIOn hlts at the v~ry root of the 
federal concept as was envisaged by 
the founding fathers of the Constitu-
tion. Very nalveh of course, they 
are trying to find a precedent in the 
action taken by the prevll's Janata 
Government in 1977. This compari-
son does never hold good. Firstly. 
because at that time in 1977, most 
Gf the states had outlived their 
usual tenure of five years. Above all, 
there Was a verdict, a massive verdict 
a total verdict against the emergency 
excesses, against the Emergency 
rules. But this time with a 43 per 
cent victory, with your 43 per cent 
verdict, vou are trying to find a pre-
cedent in a nearer similar action by 
the previous Janata Government. 
But the situation then was entirely 
different. There is a gulf of dlfference 
between theSe two verdicts. You 
cannot compare the present verdict 
with the verdict of 1977 which Vias a 
10ta1 verdict that the people of India 
gave, 

Let us come to the Maha~L 
Maharashtra is a land of riches. It is 
also a land of abject poverty. :Maha .. 
rashtra is a State where there ~ 
Bombay, an illuminating Bombay. 
where multi-millionaires roll in their 
air-condItioned multi-storeyed houses .. 
Just by their side, lakhs and lakhs 
of people, 20 lakhs of people live 
under the open sky. They are the 
pavement dwel1ers, the helpless lot. 
If one-third of the total population of 
Greater Bombay are pavement dwel-
lers, the other one-third of the popu-
lation of greater Bombay liVe in 
slums. Bombay has the biggest 
slums 'Of A '>la. After 32 years of our 
Independence, after 32 years of so 
many pl0U~ (ieelbl ahons of socialism 
and 'Garibl Hatao' what do you find 
In the life of the peop1e':' They are 
hving in abject starvation. There is 
no plaCe for them to live. Their 
children are dying on the streets Gf 
Bombay. If that lS the situation pre-
vaUmg in the city, the pef>ple in the 
rural areas are nO better. Their lett 
has nCVe-r improved during the last 
32 vpars even a:f1er so many promises 
and so many pious declarations. 

15.13 brs. 

[SHRl SlUVRAJ V. PATIL in the ChaiTr 

If we come to the question ot lan«J 
reforms, what do w. ftnd there? The· 
1961 Land RefOrDll Act of. Maha-
rashtra was revised in 1975. At that 
time, the hon. Member-I do not find 
him sitting here now-Mr. S. B~ 
Chavan, himself had said that nothing 
had been done with regard to land 
reforms. !He himself had admitted 
that Ministers and Lesistors had 
avoided the Land Ceiling I .. aws even 
by giving fake names so that the,-
could keep their own lands. EveR 
now, there are large tract. of land, 
upto 400 acres, sometimes in the name 
of their servants, sometimes in the 
name of their relatives an4 sometimes 
in the name of their unborn children 
even. Tbat is the kind of situation 
prevailh.ig in Maharashtra. 
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[Prof. Bup Chand Pal] 
Who are these landless labourers? 

They are .the Harijans, the Scheduled 
'Castes people, the Scheduled Tribes 
peOple tor whom they have shed 
to!lnes and tonnes of crocodile tears 
during the last 32 years, but nothing 
has been done. If that is the condi-
tion of the rural poor, of the landless 
labourers, of the Harijans, the Jot of 
tne small farmers ~ no better. Just 
now, the hon. Member was referring 
to their condition. Their condition is 
serious. 

Just by the side there is another 
picture. That is the picture of co-
operatives. Maharashtra is very 
much known for its cooperatives. But 
mostly whOSe cooperatives are they? 
They are the cooperatives of the rich 
farmers. The sugar bat'ons dominate 
the co-operatives, the sugar tycoons 
dominate the co-operatives. Snme-
thing is rotten with the whole state 
of co-operatives there. So, a cOlnpre-
hensive enquiry should be in5tituted 
into that. 

Then I come to another very im-
portant question. The ruling party 
claim to be the champion;.> of the 
down-trodden. There has been a 
long-standing demand for changing 
the name of the Marathwada Univer-
sity after the name uf Dr. Ambedkar. 
During her election tour Shrimati 
Indira Gandhi did not speak even a 
word on that question. A unanimous 
resolution was adopted as early as 
1978. Up till now, .even though so 
many questiuns have cropped up, that 
sensitive issue is being kept in abey-
ance. I would request the Govern-
ment to come to an early solution on 
this question. 

Coming to the spiralling. prices, the 
Common people are ,~asping under 
the pains of inflation. Let us look 
at the other end. The agricultural 
producers are not getting remunera-
tive pricet. Take for example 'onion'. 
In fact, tJ'le earlier electign uf I98() 
was known as the onion election. For 
the last 'line days the producers of 

fOnion are I 'gitating :for a remunerative 

price for their produce. l hope the 
onion politicians will look into this 
problem and try to solve it. 

With these words, I oppose this 
budget lock, srock and barrel, because 
for the last 32 years this Government 
has been following the capitalist pat1l 
of development and by this path no 
problem can be solved. Pious dec-
larations will not help u~. Unless and 
until the people take to the socliaistic 
line and bring about radical chanPS, 
no problems will be solved. 
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as presented by the Finance Minister. 
Sir, it is reany an irony of fate that 
some of the hone Members on the 
other side have criticised the working 
of the PDF Government, little under-
~tanding Or rorgetting the fact that 
Mr. Shankerrao Chavan and many 
others now on that side were in the 
PDF Government. Mr. Shankerrao 
Chavan was one of the Ministers !n 
the PDF Government in Mahara~htra. 
You Wer~ also a witness to the work-
ing of the PDF Government in Maha-
rashtra. As far as the dissolution of 
the Assembly is concernea, I consider 
it to be the greatest insult to the peo-
ple of Maharashtra becclUSe Maha-
rashtra is nicely governed State in all 
respects. Moreover, Lhe GovernOr of 
Maharashtra, Shri Sadiq Aliji had not 
submitted any report stating that 
there was breakdown of law and 
order in Maharashtra. Neither did he 
suggest that the Government in the 
State cannot be carried 'On in accord-
ance with the provisions of the 
Constitution. Sir, many attempts 
were made to engineer dE'fections In 
Maharashtra to break that Govern-
ment, but they failed miserably in 
those attempts and ultimately this 
sort of dissulution came on the State 
of Maharashtra. Now, the people in 
Maharashtra are wondering-just nOw 
my friend, Mr. Fernandes has already 
suggested how allocations on each and 
every item have been decre~scd and 
reduced and know how inju~tice tl> 
the people of Maharashh a has been 
inflicted in this Budget. 

Sir, I\Iaharash1ra is ~>ne of the effi-
ciently administeJ.'€d States where 
employment guarantee scheme, rural 
wat~r supply measurc~, construction 
of huts for rural landless and mono-
poly cotton procurement financial 
assi.l~t.:m:-e to cooperative societies- and 
sales scheme are undertaken. t 
would say that all these constructive 
activities which aim at thE" ameliora" 
tion of the conditions of the poor-
~asse~ <?f Maharasbt~ have beel'l 
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[Shl'j Ra_nsinb Rajda] 
given the ,o-by in the present Bud-
get, Merely giving fringe benefits 
would not render any justIce to the 
peoPle of Maharashtra. Progress was 
"ery fast under the past Mlnistry, but 
the present portents are that It may 

-come to a grinding halt at the end of 
the periOd of allocation in this budget. 

The Finance Minister has not only 
-reduced the allocatrons, but has given 
\1P certain basic economic programme 
undertaken by the PD}C'" Government. 
If things go on in this way, I think 
the people of Mahar.shtra would not 
sit silent as far as this Burlget and 
their economic progress are concern-
ed. 

I would give an example. Though 
outwardly the economy of the State 
may look to be buoyant, the masses 
are living in abje.: ~ p:)verty, dnd if 
al 'Ocations are reduc~,-I. that amounts 
f 0 adding insult to mjury. 

The City of Bombay ha<:, been re-
ceiving a step_mothC!l'ly treatment at 
the hands of the Central Government, 
though it contributes 12 per cent to 
the Central Exchequer bv way of in-
come-tax. The Cent1.al Ministry of 
Agriculture has been pushing thl4()ugh 
a gigantic fish processing plant in the 
city of Bombay. The people of Bom-
bay have objected to this plant be-
cause it is located in the Sas'5on Dock 
near Colaba, where there is no arterial 
read In the shallow waTers of the 
coast about 50,000 poor fic::hermen 
haVe been earning their bread, and 
'lOW they will be thrown out of their 
jobs by this gigantic fish processing 
plant. I bad led a de>pntatlon to the 
then Agriculture Minister and he ap-
pointe<f a committee which came to 
Bombay. They have collected some 
evidence, but their report has not 
seen the light of day. !. would re-
quest the Finance Minister to kindly 
.,;>lace it on the Table "If the House, 
because the people of BOlnbay, es-
pecially those residing in Coleba and 
6al8OOn areas would like to know, 
Our poor fishermen would like to 
"know, what their fate will be with 
-regard to that scheme. 

In Bombay, there are 20 lakhs of 
people who are living in hutments. 
The Central Government has done 
nothing for them; on the contrary 
they have burnt their hutment. at 
Govandi. They were tear-gassed on 
the 15th March and a lathi charge' 
was made. There was thing. Let the 
hen. Members on the other sidet who 
are crying hoarse about the ~o-called 
and alleged atrocities under the 
J anata Government, open their eyes 
and see what is going on under their 
very nOse. Twentv lakhs of pe( 'pJe 
are living in hutments in the city of 
Bombay. There are no basic or sanl-
tarv amenities available to them but 
the poliCe force goes there one fine 
mOl ning and they arc thrown out 
I'J ')m their hutments. 

IvlR CHAIRMAN: We h'ive t\) 
finIsh t his Budget by 4 O'Cloek and 
T l,~ve a few more llamp~ 

SHRI RATANSINH RAJDA: Yeu 
8hould not be unkind to the slum 
dwelJers. Their voic£> must be 
heard. Basic amenities lfk~ water 
<. upply, Boads, electrlcitv are not 
available to the slum dwellers of 
Bombay. The prices are soaring sky 
high. I, would request the Finance 
Minister to visit the city of Bombay. 
There are long queues, which were 
not seen during Janata reghne. Sugar 
is available at eight rUPees and more 
per kilo in the city of Bombay after 
you took ever the reigns of power. 
Kerosene is not available to the peo-· 
pIe and when you talk .. ~bout the poor ~ 
people and their amelioration, 
would like to know what sort of JiTO-

grammes, economic programmes yOU 
are pushing ahead. The city of Bom-
bav is a democratic island and I 
think that this insult and injury is 
being inflicted and a step .. motherly 
treatment is being meted out tf) tbe 
Bombaymen because the cit.v of 
Bombay has voted for the .lanats 
Party. If that is SO, if th.t is tile 
attitude qf the Governm.~nt I may o.ct 
help them because the peo,le ef 
Bombay and Maharashtrn art: not 
going to tolerato tt· . · 1 
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SHRI RAVlNDRA VARMA (Bom-
bay North): Even God cannot help 
ihem. 

SHRI RATANSINH RAJDA: No. 
The people of Maha rashtra are not 
.going to tolerate this kind of hard-
ship any more. 

. Having said this, I would, oppose 
thIs Budget and the estimates submit-
ted by the hon. Finance Minister 

SHRI SHANTARAM (Chandrapur). 
.Mr. Chairman, Sir, I am on my leg~ 
to support the Budget presented by 
our Finance Minister. I fully endorse 
the VIews of my other friend who 
just sPOke about Nagpur About the 
Western Coalfields Limited, .. t has 
been reported in the pre. that it h 
~eing shifted to some other place, 
lnvolvmg a cost 'Of Rs. <{ crores. I 
want to bring to the notice of the 
Government that this is very much 
resented by the people of Vidarbha 
regJOn of Maharashtra Stat0. 

I want to speak about the power 
shortage. As far as the power Fhor-
tage is concerned, there is a super 
thermal power station, which is being 
-constructed in Chandra Pur district of 
Maharashtra. It has a capacity of 
2,340 megawatts, at a cost of DB. 140 
cmres. I t will exploit about 5,000 
minion tonnes of coal, giving employ-
ment to 3.000 persons. But the Cen-
tral Government has not i1vcn the 
sanction to this project, and if it is 
] eft to the State Government, I am 
£lfraid, it will take ~b,)ut ten Or fif-
teen years for this project to be com-
pleted. So, I draw th~ attention of 
the Finance Minister to give his spe-
cial attention to this project. 

Another project which is to be 
.cleared by the Central GovernJdfmt Is 
Machlighat Paper Projeet, which wDl 
'Produce, about 13,500 tonne. of writ-
in, paper, giVing total emplO7lIlent 
to S,DOO peopm. Land is to be allotted 
"to this project. The State Goftrn-
ment has not clven laDd to this pro-
ject. 'the OoverDmeDt of India bas 
a1,0 »CJt ~18UfJC1 thit JNJeel 

An~ther thing which 1 \Wuld "like 
to brmg to the notice of ' thiI Bouse 
is about In£hanpalli proJect, which 
comes up in my constituency. It was 
an iSSUe in the last elecbons also and 
people resented about this project It 
will have about 30)000 acres of land 
Inyolving about 125 villages, rich 
nuneral deposits and other things . 
I have already written to the Prime 
Minister about this requesting her to 
intervene, which she had done. It 
involves the tertitory of abOut 38,000 
hectares of land, valuable teak wood, 
forests worth crores Of rupees in 
addition to the annual yield of riee 
.and virginia tobacco. It has a popula-
tion of not less than 30,000 peopJe 
inhabiting in about 124 villages of 
the Sit.Pnchn tehcll, mostly belonging 
to Scheduled Tribes. I suggest to the 
Government that tha height of the 
proposed Ploject sh..>uld be lowered 
or the site should be changed. I think 
the Government should nOw make a 
re-survey about this project and give 
r(' lief to th(' people there. 

My last point is about the inter-
State roads. Chandrapur district is 
the only district in Maharashtra 
where inter-State roads are not tured 
Or aspl"ta1ted. I draw the attentl'Dn 
of the hon. Minister to this state of. 
affairs and request him to take Ileces-
sary st eps in this regard. 
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cf.T ~ ~ cit lrtTr 'liT tri I it It ~~;rr ~ 
~ fer. ~.qr \ill qf(ff'.4fa- t ~ \iRai mr ~ ~ 
ile it <=:1' t 1 f~ -4l ~Cfi ~Trr it ~1l"'T fCfi ~ 
ofFfr ~"U lftm ~T, ~ r:rTiT ~,~ ~ 
mwT tf7:: ;;;rfrtt <r.1 f~«" ~fifi cnI ~ if; ~"" 
~ir ~ I ~%1'\; l~ ~Tmf CJ:t ~ ~iT qf~­
froa-~ ~1~Rf f~IiTor g~ ;t ~;:r~ Gj~'~: ~ ~~ 
ifi"(Pl'T ~~T ~ I U;:l.fCfT~ I 

SHRI RAMAKRISHNA MORE' 
(Khed): I, take this opportunity to 
mention sOme poin4 s re~arding the 
budget which has been plac~d in the 
House, 

There is a very serious problem of 
lift irrigation schemes which are pend-
ing since 1965. A large number of 
schemes have been left inCOlnplete 
resulting in non-use of water resour-
ces and rise in the liability of poor 
farmers. The investments are Iyin, 
waste with n'O returf"ls from the same. 
but only increase in interest each 
year. Ironically, the budget has 
made no provision for helping such 
farmers, I am to requeat the Hon.. 
Finance MinJjS~~J' to reconsider the 
issue of incomplete lift irriptloA 
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achemes aDd I"*'«km JOZDe aulNkty ted "IS a boon to the indtata' JIlts 
to complete the sanae, and also to aDd buaiDeasmen and other capttaJlstl. 
give .some relief to the poor farmers. 

llepnUn, tile lCheme tor Seed 
Capital to Educated UnemploJed 
YOIdb, I see 110 provision In the 
budpt, aeparateb'. Last year some 
saaetioned schemes were Ilot provid .. 
ed with seed capital. I am to re-
quest the Hon. Finance MinIster to 
saDdlOD substantial 3mount. for the 
implementation of this scfteme. 

I am to refer to the statement of 
Sbri Swaminathan, Minister of State 
for Agriculture, reprding tae pur-
chase of onions. t am to state that 
the support price announced is below 
the production cost, which works out 
to approximately 58 paise per kUo-
gramme. The support price given by 
Government is only ranging between 
45 paise and 60 paise per kilogramme. 

It 1S absolutely n~essary that Gov-
ernment must fix a support Jjrice for 
O'l,ons at 70 to 80 paise per kilo-
gl am lIe ::,;) as too make its production 
remunerable to the cultivators. 

Furthermore, 80 per cent of onion 
productIon comes trom Maharashtra. 
However, there are no proper storage 
facilities for onions and those existing 
are lnadequate. Some provision must 
be made in the budget for setting up 
such storage facilities, and as this is 
a major crop in Maharashtr3, the 
Maharashtra Government should not 
sholve the entire responsibility on the 
Central Government. 

I would like to ment~on a few wores 
about the PDF Governrnent. The 
PDF Government in Maharashtra had 
given the people only attractive slo-
gans during it's brief rule. 'rhere was 
no constructive work done. The 
Chief Minister was only busy pleasing 
and satlsfying the various factions 
and groups of his PDF Government, 
with little time to do any work. 

1'be Jana SaJ1Ih .faction which had 
dominated the GoV8l".DMent 8DCl with 
whale support the ~ aia-

With these words, I support tbe 
bu.dpt. 

~ {~ ~ it ~t(1 ~ ~ ""', 
:;n~I, ~ al ~~ ~ ~ ~ iti ~ 
it q'flfifil ~ if~ ~ ;rl~ tim 
~ aT II ~ ~ ~Tf.ffl it .. 1: it 
~~ Cflff J;f\if ifiVfl lifI~ i I "'li' aifi 
~ tiT Ciilfif'T ifil ('fl~ t-~ ~ 
tfCnr ~ ~ q;,f';f1r ~ if m ~ ~ 
~ ~ en: ~ .~I"',~ I P 
~~ • ~ ~If~ if?r 1ft IPft f.f ~ 
~ .-r fcmtl~~,~) q-am M '"~ 
~ trn' ~I~ ttil~. m '((r I ~ W 
~ ~ "'.('f t i3I'if ~:~~ it ~ ;Jilfi 
ItlT q',if .,.q ~I~ '"' 1M. ~ 
m~ it ~~ .11t ttit I ~ ilT( ~ 
NR ~ ~1'1' ~ ~ Cfilf\;jl\si. ~ RII' 
"",'flIT' ~~q:pTN~' 
lifiiR1f",1ij qt ~ 1:( -l, ~ ~ IIIi1f 
~ ~, m ~ Ifit a-~ ~ tt 1ft , 
M .t1f q ~ .. tt ~ '11ft" fit; 
qr ~ iii\' mm ~ t, ~ ""f",r"" 
tit ~ ~ 'IIltf t ~ ~~, t« :I{f 
~ d.~ en: ~ ~~ m ... 
t ~ l11t ~, ~ -- W\1r n iI1I1l 
Cf( SI'R ...n IIiT ... twit Q m t, 
~ ~ wn 1fQ?i4ITfJ ~ ,..,. 'It 
qi\' lIMn' t • .. t('(h$iii,i it 10 
... 4iiRl""" ... .. q t WIl .... 
~.-tM"'fiJ~ .. ""'''' 
_~..., .. , .......... trt. 
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SHRI P. K. KODIYAN (Adoor); 
Sir, since the time at my disposal is 
very short, I shall try to refer t. a 
few points very briefly ..• 

1m. CHAIRMAN: A few pei.nts 
a bout Maharshtra Budget. 

AN HON. MEMBER: Let US eK-
tend the time, Sir. 

SHRI p. K. KODIYAN: The arst 
item I want to bring to the notiee of 
the hon. Minister jg in regard to the 
plight of the cotton growers. Of the 
hon. Members trom Vidarbha region 
who spoke here, to my utter surprise 
none referred to the cotton growers' 
plight ... (Interruptions) The hon. 
lady Member mentioned abOut setting 
up a factory-not about the ~u1tiva­
tors' problems. Here, the point is that 
the cotton growers do not get a remu-
nerative price ... 

PROF. N. G. RANGA: You are 
right. 

SHRI P. K. KODIYAN: This is the 
main point. 

The Government of India has set UP 
the Cotton Corporation of Inci1a-the 
CCI, which has the habit of never 
entering the cotton market in time ..• 

PROF. N. G. RANGA: That is right. 

SUI P K01)IYAN: And WMD 
it enter9 the market ... 
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'PROF. N. O. RANGA: Not tully. , 
saRI P. K. KODIYAN: ..... in 

collusion with the traders they are not 
prepared to buy the marketed cotton. 
Only a portion of the marketed cotton 
they fbuy and the poor and the small 
peasants wait for weeks together and 
at the end, are forced to sell at throw-
away prices. 

PROF. N. G. RANGA: 
right. 

That is 

SHRI P. K KODIYAN: This has 
been happening for the last several 
years. Therefore, I would request the 
hon. Finance Minister to look into 
this aspect of the cotton cultivation 
in Maharashtra and liberally assist ... 

PROF. N. G. RANGA: But you have 
the monopoly corporation. 

SHRI P. K. KODIYAN' I am com-
Ina 

. . . . to llberally assist the State Mar-
keting f!'cderatJon which i! the agency 
for the monpoly cotton procurement 
scheme of the Maharashtra Govern-
ment. Since they have no money ... 

PROF. N. G. RANGA: That is the 
point. 

SHRI P K. KODIY AN ... they are 
&ften forced to iSSUE' post-dated che-
ques to the peasants. Therefore, I make 
an earnest appeal to the hon. Finanre 
Minister. Please persuade the Reserve 
Bank ot India to advance at least 
Rs. 200 crores a<,; loan. . 

PROF. N. G. RANGR: To Marath-
wada only? 

SHRI P. K. KODIYAN: Not only to Maharashtra but to other states 
also. I am in support of the monopoly 
procurement scheme which should be 
extended to other cotton-growing 
States. This is my first point. 

The secOn(l point is the composition 
and functioning of the co-operative 
SUlar Mills in Maharashtra.. The name 

'co-operative' is a mlsnomer. It is 
controlled by kulaks. At the same time 
there is a paradoxical situation. I 
do not know how it was allowed to 
function in the name of 'Co-operatives' 
because I find that 82 per cent of the 
membership ot these co-operative 
factories is from peasants owning less 
than 3 acres of land and then 10 per 
cent to 15 per cent is from peasants 
owning less than 5 acres and 3 per cent 
of the members own more than 5 acres 
and it is this 3 per cent which controls 
thesc co-operative societies. The 
Co-operatives Act in Maharashtra bas 
been framed in such a way that thi'J 
minority, i.e. the rich kulaks ... 

SHRI BIJU PATNAIK: When was 
it framedC:» 

SHRI K. A. RAJAN: When the 
Congress Party was in po"per every-
where. 

SHRr P. K. KODIYAN: This mia.-
rity was able to control the soeietF . 
Therefore, my request is: please 
amend t1'118 Co-operative Act at tile 
Maharashtra State and provide t..-r 
representation proportionate to the 
numerical strength of each economic 
group of the sugar cane growers. 

1600 bra. 

MR. CHAIRMAN: Mr. Kodiyan, 
your time is uP. 

SHRI P. K. KODIYAN: Ky lad 
point is about Maharashtra University, 
naming it after Dr. B. R. Ambedlcu'. 

SHRI R. R. BHOLE: r did not raiae 
the point of naming it. I merely men-
tioned about how the law and order 
situation was allowed to be deteriora-
ed there. 

SHRI p. K. KODIYAN: You did not 
mention. The hon. Member who spoke 
-1 do not know his nam~aid not 
even to mention such a sensitive 
thing. This is a problem in which 
hundreds aDd thQusands of scbedule4 
castes and other proll'easive people 
were involved. Many scbeduled castes 
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{Shri P. Ie. Kodiyan] 
people were arrested and a lot of blood 
ked been shed an4 the Kaharashtra 
Government have shirked this res .. 
J)(JMibiUty of imPl~menting the assu-
r8aee liven to the scheduled castes 
people as early as in 19'17 to rename 
the Xarathwada University after Dr. 
B. It Ambedkar. That should be im-
plemented. 

This is my earnest request. 
lhese words, I conclude. 

With 

M.R. CHAIRMAN: Now, the hon. 
Minister . 

THE MINISTER OF FINANCE AND 
INDUSTRY (SHRI R. VENKATARA-
MANY: Mr. Chairman, Sir, the debate 
on, the Maharasbtra Budget bas been 
enriched by the contribution from the 

. two former Ohlef Ministers, one for-
mer Cabinet Minister and a number 
of distinguished members fr('m Maha-
rashtra. 

Therefore, I am thankful to them 
for the contributions that they haw~ 

made. Also I assure them that some 
of the points which they have made 
will be taken note of in the regular 
budget that will be presentE.·d later on. 

As usual, the first objection that was 
raised was that the dissolution of the 
Maharashtra Assembly was undemo-
cratic and illegal. Sir, I do not want 
to repeat my argument again. There 
is going to be a full-dress debate when 
t he Proclamation comes before the 
House and it will be dealt with, 1 hope, 
on either side. (InteM"uptions) If yOU 
want anything more, I will tell you 
that. Both by the Constitution and by 
the judicial pronouncement-1he deci-
siNl of the Supreme Court-and by the 
political practice established by yoU, 
it has been justified. 

I shall proceed to deal now with the 
pro blems relating to the budget. I wish 
to give a few broad outUnes of this 
budget 5'0 that people may get a whole 
picture of the budget 'Dresented. Be-
fore I liD into the individual point~ 
raised "ttr the Members. r should say 

that the Kabaraahtra Plan outlay hal 
been increased from. tbe orialnal . RI. 
762.5 crores with aD addition 01 RI. 2'5 
erores in I.I.T.P. to Rs. 101 crore8 in 
1980-81. This rept'eSeJlts a broad step 
up in the total plan investment. 

Again, the Central assistance has 
been fixed at Rs. 187 crores for the 
year 1980-81. The broad allocations 
are that for irrigation, flOOd contl'O'l 
and power, Rs. 474.5 crores is allotted. 
It is almost 60 per cent; actually, it 
is 59.2 per cent, whicb has been allot-
ted in this sector. 

And, the further break-up of this 
will show that Rs. 316 crores is aUot-
ted for Power and Rs. 159 croreg for 
irrigation. 

A point has been made that Minor 
Irrigation ,has not been t:1ken care of . 
Here I wish to point out that major 
and medium irrigation will cater to 1.11 
lakh hectares for the year 1980-81. The 
minor irrigation schemes will cater to 
23.000 hectares in the followi~ year. 

As regards the drought situation in 
the state the allotment under the nor-
mal food for aid programme is 81,000 
tonnes .. A special allotment of 55,000 
tonnes under the food for work pro-
gramme has been m~lrle. There has 
been no complaint that the allotment 
is inadequate. In any evpnt, I want 
to assure the House that similar aUot~ 
ment will continue for the next year 
also, 1980-81 and there will be no room 
for complaint that adequate food is nof 
given to the states in respect of food 
for aid programme ('r for the drought 
relief programme. 

No\\' I will examine some of the 
points raised by hon. Members. 

Mr. Chavan s.aid that this is a bur-
eaucratic budget. Having been a Mem-
ber of the Planning Commission myself. 
I would like to explain the procedures 
in respect of the formulation of the 

. plan. At the end of the C'<11endar year 
it is tlie State Government otllcers 
who ·come to tbe PlannIng Commis-
sion and discuss it at omelat lege1. 
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'r~ cUleuu UM: .'1 fer each State o~er the coUDtey aDd it mq lead to 
witb. the PJaanto.c Commission. ~ak.. a declaration in the activitiea Of the me into accowu the Deed of var~ co-operative societies. 
sectors aDd the luDd avaUabM. a leJ:ienle 
IS drawn up and more or leu the plan 
for the State is arrived at.·.ADd the 
sLlb8equent discuesion between the 
Chief Minister aDd the PlaD.Diq Com-
mission Deputy Chairman is more or 
less to let a political commitment from 
the C.M. that tbe aap will be filled up 
boY adequate tax mobilisation effort. 
Therefore, since the later is also Dot 
being done, you cannot say that tbis 
budget is in an)' way d'ifterent trom 
the budget ordinarily presented or 
usually presented so 'far as the plan 
rart of it is concerned. 1 do, not deny 
tnat any successor government can 
(!hanie the priorities or that they may 
reallocate things within the broad para-
meters but to say that this is a 'bureau-
cratic bud&et is not justitled. Mr. 
Chavan also referred to the fact that 
there has been no PlanninC{ Commis-
sion. It is true that it bas taken some 
little time to appoint a Planning Com-
missicn but what 1 want to assure 
hon. Members from Maharashtra par-
ticularly in this Bouse is that the State 
of Maharashtra has not sufiered on 
account Of the absence of the Planning 
Commission and they have had the 
best treatment under the circumstances 
as any other State. Mr. Chavan also 
refer:red to the writinp: off ot. certain 
debts owed by the small agriculturists. 
A scheme was formulated by the Maba~ 
rashtra Go,vt. in which it was sug-
gested that certain debts due to co-
operative societies will be written off 
as they are unable to pay these debts. 
Hon. Members know and particularly 
those 'Who have been in Administra-
tion in the States are aware of this. 
Mr Biju Patnaik bows this. If Co-
operative institutions are deprived of 
their resources by way of writing off 
of the loans advanced, their ability 
to borrow from the Reserve Bank will 
to that extent get reduced and as a 
consequence further expansion of rural 
credit and agricultural credit or others 
wDl suffer. Another aspect of the case 
is it 10u give an Impression that debts 
clue would be written oil, I am. afraid 
It will lead to s1m1lar clamour aU 

PROF. MADHU DANDAVATE: Mall a-
rasbtra -_ Government had. suuested 
that the arrears of interest on the 
loans wlifeh had been taken by tbe 
small farmers and land owneq with 
5 acres of land or so, sbOlUld be waived. 
Talks were loing on with the Beserve 
Bank on this point. What is the posi-
tion -on that? 

SHRI R. VENKATARAMAN: 1 have 
not completed my answer. Therefore, 
I was ,oing to sugest that the alfer-
nate scheme which was suaested by 
the .Reserve Bank was acceoted by 
YOU aud by the Maharashtra Govern-
ment. The alternated scheme sugest-
ed by the Reserve Bank was that in-
stead Of writing off of the loans, you 
should make a selective criterion. So 
in the-caSes ot those areas which have 
suffered drought tor a period of 2 ,ears 
out of 4 years and those havin.c ODly 
holding of 2 or 21 hectares, the inte-
rest may be written of! and the prin-
cipal recolvered in oart Or spread over 
some years. Now, this is a scb.eme 
wbien is much better and that is a 
scheme which is under the coll8iiera-
tioD and discussion with the Maharatfl-
tra Govemment. Therefore, I am 
thankful to Prof. Madhu Dandavate 
for reminding me of this. But I was 
going to say this because I said that 
the other scheme was not the proper 
one. 

SHRI BlJU PATNAIK (K.,.r. 
para) : Is it meant for Maharaahfra 
only or for the whole country? 

SHRI R. VENKATARAMAN: Now, 
it is being disctlssed for Mahar_ua 
and wben Orissa and other states come 
uP, it will be taken care of. 

SHRI BIJU PATNAIK: There ... 
a move -by the ON.a Govel'DlDflftt lIl.t 
it should be fctr 2 yeal'8. NOW, the 
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[Shri BiJu Patnaik] 
compound interest on the principal of 
Rs. 500 has accumulated so much that 
i~ has become Rs. 5000 in ten years. 

SHRI R. VENKATARAMAN: Now, 
the Govemment ot Maharashtra has 
waived the interest in the sense that 
tbey will undertake the liability. Well, 
if any State Government does it, it 
will also be considered. 

Now there was another point which 
was raised by Mr. Chavan, namely, the 
irrigation potential. lie said that 
attention should be paid fOr the irriga-
tion ,potential and the use of the poten-
Ual created. I am happy to inform 
him that the utilisation of the com-
mand -area has increased from 40.3 in 
1978-79 to 46.2 per cent in 1979-80 and 
it is further expected to increase to 
48 per cent in the year 1980-81. 

Then my esteemed friend, Shri S. B. 
Chavan, bad referred to the same 
scheme and be wanted to modify the 
scheme as suggested by me. Govern-
ment, as I said, are considering this 
matter and will reach conclusion on 
this. Be also referred to the Income-
tax arrears which have not been clear-
ed. This matter has been under con-
sideration by the Comptroller and 
Auditor General and some suggestion 
that an ad hoc or a part payment 
shoUfcf be made was given. Well, 1his 
is under examination and it will be 
attended to as early as posible. 

The next point raised by him was 
the allocation of public debt between 
1be St.ates of Maharashtra and Kar-.a1il:a. This relates to the problem 
created by the fonnulatton ot linguis-
tic states. Here, I am unable to hold 
.uch hope except to say that the Gov-
ernment of India hay, no legal autho-
rity 10 compel any other State and 
what they would Uke to say is that 
we must continue the discussions wi th 
t1le other two States. 

8brt S. B. "Chavan also referred to * mODopoly procurement scheme. I 
wBI deal with the point ralled b,. Slut 

Kodiyan also at this state. We have 
Cotton Corporation of India which 
buys cotton only as a support price 
institution. Sbri KodlyaD seems to be 
under the impression that it is an orBa-
nisation wIlich buys whatever is ofter-
eel in the market. No. Its function 
is not to buy whatever is: offered in 
the market. Its function is to buy only 
when the prices go below the support 
price and when it reaches that posi-
tion, the Cotten Corporation will do 
that. 

PROF. N. G. RANGA: Why should 
we not extend this in respect of other 
commodities also? 

SHRI R. VENKATARAMAN: There 
is another corporation which is deaUng 
with monopoly procurement and that 
is the Maharashtra Procuremen t 
Scheme under which they buy aU the 
cotton that is offered in the market. 

SHRI P. K. KODIYAN: But they do 
not have enough finances. 

SHRI R. VENKATARAMAN: If I go 
on replying to this, I will not be able 
to complete my answer, therefore, I 
would say whatever I want to say and 
leave them to draw their own infer-
ences 

The Monopoly Procurement CorpOra-
tion buys all the cotton that is offered 
in the market and it has problems, no 
doubt, ot finances, but they always 
sort out with the Reserve Bank and 
credit Is arranged between the Reserve 
Bank and the Corporation 

Shri Cbavan also made a reference 
to the fact that the Corporation's term 
is coming to a close. t wish to inform 
him that the Government will be very 
soon considering extension and will 
come to a favourable decision on this 
matter. 

Shri George Femands, u usual. was 
very ektquent. In tact, Shrt GeoJlC! 
Pernand.. is one person who Cl'ft _. 
port emotiona lnto economi5. 
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PROF. MADHU DANDAVA'l'E: And which he has been referriog to, viz • 
. you imported demotion In allocations. the Annual Financial statement. He 

saRI R. VENKATARAMAN: He 
Q.uoted a number of figures and said 
that the allocations have gone down. 
One should know to read Budget docu-
ments also. There are two documents 
one is tbe annual financial statement 
which deals with plan and 11on-plan 
together. The other is about the Plan 
document which deals with expendi-
ture under Plan schemes. The Annual 
Finaneial Statement which ueals with 
the Plan and the non-Plan schemes will 
not give a correct picture, whether the 
investment is higher or lOWer for de-
velopmental purposes, because there 
can be a reduction in the non-Plan 
expe~iture. And, therefore, it can 
show a lower figure. There can be an 
increase in the non-Plan expenditure, 
in which case it will show a higher 
figure, while in fact the developmental 
figure may be lower. 

So, on~ should look at the document 
relating to the Plan. Before he came, 
I gave the total picture of the overall 
increase in the Plan. It is possible 
that in eertain. items, there can be an 
increase or decrease. But the total 
figure is what you should take into 
account. When I say that the Plan 
has increased to Rs. 801 rrores and 
within that the state had m9de certain 
adjustments according to its needs, then 
it should follow that there is a higher 
allocation. 

SHRI GEORGE FERNANDES: My 
point is about their sense of priorities. 
It is quite likely that the total Plan 
expenditure is more than what it was 
last year. It is a qUestiOll of priori-
ties. I have quoted from their own 
figures to point out that in certain 
priority area&-priorities, according to 
me, i.e. small scale industries, irriga-
tion, agriculture etc.-the outlays have 
been slashed. 

SHRI R. VENKATARAMAN: Mr. 
Fernandes is in the habit of only read-
It I half of the paper, and quoting only 
those ftgures which just luit him. Let 
Ida tum to the ftlUJ;'e In the document 

referred, to page 9 and item i.e .. head 
No. 333 where, under irrigation; there 
has been a decrease from RI. 66 crotes 
to. Rs. 10 crores. I suppose 1 am cor-
rect. Even now he mentioned it; but 
be forgot to see that there is an Errata 
which is also added alon.i with the 
document. ' 

SHRI RAVINDRA VARMA: That is 
hi tting below the belt. 

SHRI GEORGE FERNANDES: It is 
not attached to my document. If it is 
attached, I am sorry the Minister is 
trying to mislead everybody. I am on 
a point of order, Sir. Obviously, the 
concerned otflclals are trying to mis-
lead the House. They have given us a 
document which does not contain the 
Errata. They are feeding the Minister 
with a different document. This is Uke 
gi ving two kinds of electoral rolls. It 
is not in my document. Mr. Dandavate's 
document had no, Errata. Just like in 
the case of electoral rolls one kind of 
roll is given to the presiding officer and 
another to the candidate. You can do 
it outside, but not here. 

I seek your protection, Mr. Chairman 
Sir. The Minister has said that I do 
no,t read the document. He has given 
me a document which I have read. He 
is now producing a document which 
he has not given me. Is it fair? Is this 
fair to the House? Whosoever bas 
done this to the House, must be pulled 
up. 

SHRI R. VENKATARAMAN: I am 
sorry, why do you take it so seriously? 
You could have said, "you have mis-
led me. It is not in my papers." If the 
Errata slip has not been given, I with-
draw my argument and I am sorry for 
it. '!bat is the end of it. I wish to 
say that it is an error of printing; and, 
therefore, there has not been a great 
education. All in all, what I say is true. 

SHRI GEORGE FERNANDES: I d. 
not want to interrupt; but only on a 
point of information about the Errata. 
What exactly is the ft.Iure? It fa I1aowa 
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bere tbat the reviled estimate in 1979-80 
i8 RI. 68,97,93,000, aDd for 1980-&1 it 
is liven as BI. 10,83,50,000. I am mllk-
i~ this point because the total under 
(d) in page 9 is given as Bs. 71-<:rores-
odd. This BB. 71-erores-odd is obvious-
ly the sum total of the 3 items men-
tioned there, which takes into account 
this Rs. lO-Crores-odd. If there is an 
Errata, that Errata must be in respect 
of ~ the Rs. lo-crores and the sub-
sequent addition also. So, it is not a 
typographical error. 

SHRI R. VENKATARAMAN: I will 
sllow you. It is so. I can pass on the 
paper to you. The error is here. It is 
pointed out in the Errata: " .. for the 
figure 10,83,50,000, read 74,17,78,000." 
The next sentence in the Errata 
says: "Against Total (d) in the same 
column for the figure 71,99,11,000 read 
1,35,33,39,000" It is all here. 

MR. CHAIRMA'N: It is a very big 
mistake. 

SHRI RA VINDRA VARMA: It is not 
a marginal error. 

SHRI R. VENKATARAMAN: It is a 
typist's error. Instead of tbe figure 
'74', '10' has been given. But it should 
be obvious to anybody that irrigation 
outlay cannot go down from Rs. 66 
crores to Rs. 10 crores. One shO!uld 
have at least checked with the figures 
to see whether they are correct or not. 
There has been no error in, the rela-
tive priorities made. On the contrary, 
we have made every effort to see that 
the plan allocation is increased to the 
maximum extent possible. I can also 
tell my hon. friend that if you go 
throuCh new modified schemes in rela-
tion to relief to the distressed agri-
culturists you will find that another 
Rs. 30 crares will be added to the plan 
and it will go upto Rs. 836 crores. 
About Rs. 80 crares which have been 
set aside for that purpose, Rs. 10 crOre8 
maT be possibly spent on this and the 
balance will go again to the plan and 
it will increase the size of the plan. 
TbI.. ts the position in re,ard to agri-
culture. We have increased the aDo. 

cation in ntprd to poWer. AI I bav. 
said, we have bscreased tbe a1lecMion 
in every one of the vital seeton. pro-
vision has been increased and tllec.-e is 
no reasa.n why' we should eet areatly 
disturbed by this. 

SHRI GEORGE FERNANDES: Well 
one errata does not take care of e'Yery-
thing. 

SHRI R. VENKATABAMAN: I ci. not 
know whether still you want further 
figures in this respect ot aU these 
things. I have got the correct figures 
with regard to aariculture and aWed 
services, cooperation, irrigation aad so 
on and sc, forth. But havinl macle a 
point I don't think it is necessary to 
go further into this. Mrs. Usba Prakash 
Chaudhuri made this point that ade-
quate funds have not been provided 
for the unemployed schemes. I wish to -
point out that seed money for educat-
ed unemployed has been raised from 
Rs. 2.25 to Rs. 2.74 cro.res. This is only 
an interim budget. Wi1h regard to the 
hydro-electric project mentioned by one 
hon. Member, I would like to teD him 
that it is an inter-State project and 
owning to geological structure, there 
has been difficulty in keeping the sche-
duled time. However funds are being 
provided for that purpose. I think: 1 
have fairly dealt with aU the points 
raised and I think the Hcuse in the 
good spirit in which they lhave sup.. 
ported this-I hope after this answer, 
my esteemed friend Mr. George Fer-
nandes will withdraw his objection to 
the budget and have it passed-will 
pass it. But, in. any event, it is an 
interim budget and the flnal lIudget 
will be presented by the House, by tlae 
government which may be electe4 after-
wards. 

SHRI GEORGE FERNANDES: I had 
referred, during my speech, ttl tile 
problems of the onion growers in 
Maharashtra. I would like to make 
specifiC suggestions. Firstly, the ~.,.. 
en have now withdrawn their agita-
tion. Sirice they have withdrawn their 
agltatlon-but it is a conditional witb-
drawaJ.-their demand is that your 
40:60 will be treated by them as i' to 
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80, .. fa; .. they are coocemed. 'l1ae)r positive acUon on these, we sball be 
aN ~ cletermiDed on thItt. I was with able to avert a major di1Jorder in that. 
u.m.. )'e.tteldq. They are very deter· part of the country. 
DUDed. on launchini their movement on 
nOll-PA7IDeDt of land revenue aDd DOrr 
refLmd ot baDlt loan. Betore an;y t~ 
tllw situation develops in that region, 
wOLlld the Finance MiniSter first accept 
the deQland which is very reasonable, 
wbich has baeD supported by every-
'Ile. It is not a poUtical demand it is 
a demand that bas come trQfn the far-
mers and it has met with the support 

""of e¥ecy section in Maharashtra includ-
ing Con.ress I. Their delegations 
came here. They met me :llso there. 
The&- met me ilsc. in Nasik; they met 
me also hi Ozer; they also met me in 
J ,aaergaon; they also met me in Pune 
and Chakam. The)' have submitted to 
the Prime Minister, to the Finance 
Minister, to the Commerce Minister 

__ specific propbsals; they have given a 
break-down 01 the cause involved. I 
want the Finance Minister to give us 
a categorical assurance that this de-
mand wiU be conceded. (2) Last year 
the total onion production in the coun-
try was between 18~0 lakh tonnes. 
1be growers received Rs. 80 crores. 
That is the market figure. The con-
sumers paid Rs. 500 crores. Assuming 
that fifty per cent of the cost goes to-
wards tr.ansportation, storage, -profit, 
etc. abC)ut Rs. 300 crores of money 
has gone from the consumer t not to the 
grower but to some middlemen. Would 
the gove·rnment come forward with any 
concrete proposal by which people can 
have ooions at ODe and halt times of 
the cost that is paid to the grower. If 
yO\1 have any other proposal, I should 

.. certainly like to hear about that. --My thhd question is this. To pre-
vemt exploitation of the growers, will 
yeu please ask the banks to interact 
with grampanchayats and the farmers 
to enable them tt'! have little sheds 
where they could store onions and while 
they store onions will you instruct 
NAFE[J or any other government 
agency or bank to pay 1he !anners the 
millilaUttl support price between 50 and 
71 depend.ing upon the grade of the 
Gaion1 These are my three specltlc 
que-lims and if the Minister takes 

PROF. N. G. RANGA: I do not ex-
pect the hone Minister to make a l'es-
ponse here and now. I would like him. 
to recOnsider the question of the fltnc-
ticning of the cotton corporation. My 
hon. friend" said that it is principaily 
intended Or established ill order to. 
maintain the support price. The chair-
man of that corporation has been re-
peatedly pleadina for su1licient funds. 
to enable that corporation to go into 
the market, even ordinarily also illl 
order to help the fanners to get a better 
price in competition with the ordin-
ary tr&de and mill owners. Till ncrw it 
is the Government of India's functiol9.. 
not the Maharasbtra Government. 'l'jJ 1 
now the Government of India has ROt 
gi yen sufticient cmwderation to this 
particular plea of the chainnan himself. 
I should like my ben. friend to gi ve 
some thought to it. Then, secondly,.. 
the Maharashtra scheme of soc ailed 
monopoly purcbase of cotton has not 
been as great a success as it should be 
because sufficient funds have not been 
placed at its disposal by the Reserve 
Bank of India. The Maharashtra gov-
ernment as well as several af us who 
are interested in cotton growers have 
been pleading with the Government of 
India to ensure that sutlicient tUllds 
are placed at their disposal by the Re-
serve Bank of India. I should like ilim 
to give some thought to that also. 

SHRI R. VENKATARAMAN: My 
esteemed friend Fernandes has been a 
Minister. As MInisters are not God 
Almighty who could give boons fer the 
asking, we cannot give decisions. } 
should uke to bring to the notice of 
the House that only yesterday the Gev-
emment had come forward wi. an-
nouncement of support price. It tock 
into account the condtion of the ooten 
grower and acted promptly by coming 
forward and announcing to the House 
that they would buy enion In that area 
as well as elsewhere at the support 
price mentioned by it. Wbetber that 
support price is adequate or not, wile-
ther It should be increased or Ilot is a 



Budget (Maha- ,MARCH i7, i980 ~tf4) -1180'."81 . ' D.G. uf 1980-81 and D.S.G. for 19'19-80 
rShri R. Venkataraman] 

I 

matter in which the agriculture minis-
try will have to take some decision. 
Therefore, I will not be able to say 
anything on this. The fact that the 
government have come 'forward to 
announce the supPOrt price is itself 
proof positive of their interest in the 
matter end their deep concern in the 
matter. Therefore, all that is neces-
sary for the purpose of ensuring ade-
quate return to the grower will be 
taken note of. 

The second point which he raised 
was: what are you going to do about 
the middleman's profit. I do not 
know whether we have organised 
OUr society in such a way that we 
have completely eliminated the 
middleman's profit. IJast year the 
price of onions went up to such dizzy 
heights that you lost elections on 
that. Now in the bargain some peo-
ple have made money. It happens 
always. Whether any formu:a could 
be enunciated in which the selling 
price in the retail market is linked 
to the price at which it is being 
procured is not confined to onion, it 
is a matter which is concerned with 
all the commodities and a policy 
decision could be taken. It cannot 
'IDe taken in respect of only one 
commodity. 

The third point which my friend 
has stated is about the storage. That 
is a good point. It is a very valid 
point. We will refer it to the Resel've 
Bank to examine the feesibility of 
giving such credit as is possible for 
the purpose of storing the commodity. 
We will bring it to their notice. We 
do not want the growers to make 
distress sales beCause they do not 
haTe credi\ I shan bl'ing it to the 
netice of the R~erve Bank of India. 

So far as Cotton Corporation is 
.eoeerned, we start institutions with 
seme basic ideas. The basic jdea 
wi1l "hk'h the Cotton Corporation 

'Mils started was that it should he a 
support price organisation. It . is not 
a monopoly procurement organisa-
tion. The Maharashtra Gove-rnment 
st1lrted monopoly procurement orca ... 
organisation. .. (Interruptions) 

I have said already that it is a 
matter which they have to take bet-
ween the Government and the 
Reserve Bank. At present it is not 
possible to convert Cotton Corpora. 
tion into a tOtal monopoly procure-
ment orggnisation. 

MR. CHAIRMAN: I shall now put 
the Cut Motion on the Demands for 
Grants on Account in respect of the 
Budget for the State of Maharashtra 
for 1980-81 to the vote of the kouse. 

C1lt motion NO.1 was put and 
negatived. 

MR. CHAIRMAN: The question is: 

That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the third column of the Order 
Paper, be granted to the President 
out of the Consolidated Fund of the 
State of Maharashtra, on account, fOr 
Or towards defraying the charges 
during the yerar ending on the 31st 
day of March, 1981 in respect of the 
heads of demands, entered in the 
second column thereof against De-
mands Nos. 2, 3, 6 to 16, 18 to 38, 40 
to 42, 45 to 58, 60, 63 to 70, 73, 75 to 
82, 85 to 95, 97 to 100, 102 to 110, 113, 
115, 118 to 128, 130 to 146, 148 to ( 
161, 163 to 166, 168 to 181, 183, 184, 
186 to 190, 192, 198, 195 to 198, 200 
to 216. 

The motion was adopted. 

MR. CHAIRMAN: I shall now Wt 
the Cut Motion on the Supplemea-
tary Demands tOr Grants in reapect 
of the Budget for the state of Kalla-
ruhtra for 187~80 to the Vote .f 
the HOUle. 
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Cut Motion No. 1 was p1&t and 
negatived. 

MR. CHAIRMAN: The que$tion is: 

That the respective Supplementary 
sums not exceeding the amounts on 

. Revenue Account end Capital Ac-
count shown in the third column of 
the Order Paper, be granted to the 
President out of the Consolidated 
Fund of the State of Maharashtra to 
de1'ray the cherges that will come in 
eourse of payment during the year 
ending on the 31st day of March, 
1980 in respect of the following de-
mands entered in the second column 
thereof- , .. , 

Demands Nos. 2, 7, 10, 13, 18, 19, 
21 to 25, 29, 31, 34, 35, 41, 48, 49, 
53, 59 to 61, 63, 64, 66, 69 to 71, 80 
to 82, 82A, 91, 93, 95, 99, lU7, 108, 
111, to 113, 115 to 123, 125, 126, 
128, 130, 131, 134, 140. 142, 144, 152, 
157, to 159, 164, 166 to 170, 175 to 
177, 18Y, 197, 200 to 203, 205, 207, 
~14, 21~, 219, 229, 233, 236, 236A, 
258, 259, 269 and 277. 

The motion was rzdopted. 

16 .• ' hI'S. 

MAHARASHTRA APPROPRIATION 
(VOTE ON ACCOUNT) BILL· 1980 , 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to move for leave 
to introduce a Bill to provide for the 
withdrawal of cerbain sums from and 
out of the Consolidated Fund of the 
State of Maharashtra for the services 
of a P'1rt of the financial year 1980-
81. r I ,~. 

MR. CHAIRMAN: The question is: 

f-rhat leave be granted to intro-
• 1ICe a Bill to provide fOr the with-

drawal ot certain sums from and 
out of the Consolidated fund of 
the State of Maharashtra for the 
services of a part of the financial 
year 1980-81." 

. The motion was adopted • 

SHRI R. VENKATARAMAN: 1 
introduce·· the Bill. 

I beg to move:·· 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Meaharashtra for the 
services of a part of the financial 
year 1980-81 be taken into consi-
deration." 

MR. CHAIRMAN: Motion moved: 

''That the Bili to provide for the 
withdmwal of certain sUms frOM 
and out of the consolidated Fund 
of the State of Maharashtra for the 
services of a part of the financial 
year 1980-81 be taken into consi-
deration." 

Shri Ram Jethmalani. 

SHRr RAM JETHMALANI (Bom-
bay North West): Sir, normally I do 
not speak on metters of finance at 
aU, becaUSe I understand finance very 
little. But these days Our politics has 
become so complex and devious that 
I think I should prefer to balk on 
matters of finance. because I under-
stand them now a little more than I 
understand the palitics of this coun-
try. What am9zes me and sometimes 
makes me sick is some of Our old 
friends who only till yesterday were 
with us casting stones at us, when 
all their life they have been living 
in glass houses. I do not wish to con-
centl'9te on all of them, but I will 
only talk of one example, my dis-
tinguished friend, Shri Shankar Ba • 
Chavan, who during the emergeney, 
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